
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

MAKANI BAMAM 
Kamrup&Metro 

Rega o..13501 

Exp1ryDt. 

EASTERN ZONE, KOLKATA 

Original Application No. 86 of 2024 (EZ) 

IN THE MATTER OF: 

Pradeep Singh Shekhawat 

-Versus 

under: 

P a ge |1 

Union of India & ors. 

..Applicant 

MOST RESPECTFULLY SHOWETH: 

AFFIDAVIT ON BEHALF OF THE MINISTRY OF 

.Respondent(s) 

ENVIRONMENT, FOREST AND CLIMATE CHANGE. 

I Hemen Hazarika, son of Late Harakanta 

Hazarika, aged about 43 years, presently posted as Scientist 

"E" in the Sub-Office, Guwahati, Ministry of Environment, 

Forest & Climate Change, Government of India at 4th Floor 

Housefed Complex, Rukminigaon, Six Mile, G.S. Road, 
Guwahati-781022, do hereby solemnly affirm and state as 
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MAKmud&Metro 
GuWah13501 

NOT 

BARMAM 

Regd. No. 
ExpiryDt. 

GOVT OF 

Page |2 

1, That 1, in my official capacity in the Ministry of Environment, 

Forest and Climate Change, in the above-mentioned matter, 

I am conversant with the facts and circumstances of the 

case on the basis of official records, and as such authorized 

and competent to swear this affidavit. 

2. It is submitted that a short affidavit is being filed by the 

answering respondent at this stage and craves leave and 

liberty to file a detailed Reply Affidavit to the aforesaid 

application, as and when required 

3. That, the applicant has filed the present application stating 

that the respondents have failed in curbing the illegal mining 

pf minor minerals including sand, gravel, clay and stone in 

ihe State of Assam. 

It is submitted that, the Answering Respondent isSued 

Environmental Impact Assessment (herein after referred as 

"EIA") Notification dated 14th September, 2006 which 

requires certain projects to obtain prior Environmental 

Clearance "EC") before any construction work in case of 

new projects or expansion and modernization of existing 
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MAKANI ÁRMAM 
Kamrup Metro 

"13501 
Regd. 

ExpiryDt... 

Page |3 

GOVT OF IN 

projects or activities. The Schedule to the Notification details 
the categories or Projects or Activities which require prior 

environmental clearance. 

5. That, all Projects and Activities are broadly categorized into 

two categories - Category "A" and Category "B", based on the 

spatial extent of potential impacts and potential impacts 

on human health and natural and man- made resources. All 

projects or activities included as Category 'A in the 

Schedule, including expansion and modernization of existing 

projects or activities and change in product mix, require prior 

environmental clearance from the Central Government in the 

Ministry of Environment, Forest and Climate Change 

MOEF&CC) and all projects or activities included as Category 

CP in the Schedule require prior environmental clearance 

from the State/Union territory Environment Impact 

Assessment Authority (SEIAA). 

6. That, in exercise of the powers conferred upon the Central 

Government under sub section (3) of section 3 of the 

Environment (Protection) Act, 1986 and in accordance with 

the procedures specified in the EIA Notification, 2006, 
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SEIAAS have been constituted in different States/UTS to 

discharge the functions of the regulatory authorities for the 

respective States/UTs. It is humbly submitted that State 

Environment Impact Assessment Authority (SEIAA) Assam, is 

MAKANI BARMAM 
KamrupMetro 

Regd. N.. 
ExpiryDt... 

regulatory authority in the instant matter. 

4. That the Answering Respondent vide Notification S.O. 141(E) 

dated 15.01.2016 introduced the concept of DSR and 

prescribed procedure for preparation of District Survey 

Report for Sand Mining or River Bed Mining and Mining of 

other Minor Minerals had been given in Appendix X of the 

Notification. 

Guwha501 

Page |4 

SOVT OF INO 

The copy of the notification having 

S.O. 141 (E) dated 15.01.2016 is 

annexed herein and marked as 

ANNEXURE R1/1. 

5. Thereafter, the answering respondent had issued 

Sustainable Sand Mining Management Guidelines, 2016 to 

ensure inter-alia that sand and gravel mining is done in 

environmentally sustainable and socially responsible manner, 

ensure Conservation of the river equilibrium and its natural 
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6. Further, the answering respondent made amendments in its 
2006 parent notification vide Notification having S.O No. 
3611 (E) dated 25.07.20 18 wherein, a detailed procedure for 
preparation of district survey report for sand mining or river 
bed mining as well as procedure for preparation of district 
Survey report of minor minerals other than sand mining or 
river bed mining has been mentioned. 

MAKANI BARMAM 
Kamrupe Metro 

environment by protection and restoration of the ecological 
system, to ensure that rivers are protected from bank and 
bed erosion beyond its stable profile. The Guidelines laid 
down the detailed structure of the way the DSR report shall 
be prepared. It clearly specified that preparation of DSR 0s 
an important initial step before grant of mining lease/LoI. 

GuNan3501 Regd. No. 
ExpiryDt. 

GOVT 

Page |5 

OF INO 

The Copy of the Notification having 
S.O No. 3611 (E) dated 25.07.2018 is 

annexed herein and marked as 

ANNEXURE R1/2. 

7. That in compliance of direction passed by Hon'ble National 
Green Tribunal in its order dated 04.09.2018 in Original 
Application No. 173/2018 in the mnatter of Sudarsan Das vs. 
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MAKANI gARMAM 
Kamrup& Metro 

G6ahati Regd. NO.- 13501, 
ExpiryDt...... 

OVT. 

Page |6 

State of West Bengal &Ors, the answering respondent has 

formulated the new guidelines i.e. "Enforcement & 

Monitoring Guidelines for Sand Mining" (EMGSM-2020) 

Supplemental to the SSMG-2016. 

8. It is submitted that the answering Respondent in the above 

mentioned 2020 Guidelines has emphasized on importance 

of DSR. In the guidelines in its Para 4.1.1 for the preparation 

for comprehensive DSR for sand mining which inter-alia 

includes the following key points: 

a. District Survey Report for sand mining shall be prepared 

before the auction/e-auction/grant of the mining lease/Letter 

OF INO 

of Intent (Lol) by Mining department or department dealing 

the mining activity in respective states. 

b. ...thus, it is proposed that for preparation of district survey 

report the auditing of rivers needs to be carried out. 

C. District Survey Report is to be prepared in such a way that it 

not only identifies the mineral-bearing area but also define 

the mining and no mining zones considering various 

environmental and social factors. 
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d. The 

final 

area 

selected 
for 

the 

mining 

should 
be 

then 

divided 

into 

m
ining 

lease 

as 

per 

the 

requirem
ent 

of State G
overnnent. 

It is 

Suggested 
the 

m
ining 

lease 

area 

should 
be 

SO 

selected 
as to

 

COver 
the 

entire 

deposition 

area... 

&
 

A
 

copy 

of the 

Enforcem
ent 

Sand 

for 

G
uidelines 

M
onitoring 

the 

prepared 
by 

2020 

M
ining, annexed 

is 

Respondent 
M

inistry as 

marked 

and 

herew
ith 

ANNEXURE 
R

1/3. 9. 

That 
in 

the 

m
atter 

of Civil 

Appeal 

no. 

3661 
of 2020 
in 

State of 

Bihar 
vs 

Paw
an 

K
um

ar 

this 

H
on'ble 

Court 

vide 

order 

dated 10.11.2021 

em
phasized 

on 

the 

im
portance 

of DSR. 

The 

DSR 

R
 

OTA dealing 

with 

m
ining 

activity 
in 

the 

respetive 

States. 

The sub-divisional 

com
m

ittee 

consists 
of various 

officers 

from
 

Control 

Board, 

Forest 

D
epartm

ent 

and 

Geology 

M
ining 

Revenue 

D
epartm

ent, 

Irrigation 

D
epartm

ent, 

State 

Pollution 

D
epartm

ent 
of the 

State 

G
overnm

ent 
as 

MAKANI 
BARMAM 

KamrupMetro 
GuRdnas01 

JND Regd. 
No0.-
1 ExpiryDt. 

grant 
of mining 

lease 
by 

M
ining 

D
epartm

ent 
or D

epartm
ent 

is required 
to 
be 

prepared 

before 

the 

auction/e-auction/ 
they 
are 
better 
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equipped 
to 

visit 

the 

sites 

and 

prepare 

the 

draft 

DSR 
for 

the concerned 
district. "XXX 

13. 

We 

further 

ind 

that 

when 

the 

2020 

quidelines 
as 

well 
as the 

notification 

issued 
by 

M
OEF 

and 

CCof 

2016 itself 

provide 

for 

constitution 

of sub-divisional 
for 

Departm
ents 

various 

C
om

m
ittees 

com
nprising 

of the 

officers 
of 

the 

State 

identification 
of the 

potential 

sites 

for 

m
ining, 

there W
Ould 

be 

no 

necessity 
of the 

DSRS 

being 

prepared 

through 

private 

consultants 
as 

directed 
by 
the 

Tribunal 

in
 

the 

im
pugned 

order. 

The 

sub-divisional 

com
m

ittee 

Consists 
of various 

officers 

from
 

Revenue 

D
epartm

ent, 

Irrigation 

Departm
ent, 

State 

Pollution 

Control 

Board, Forest 

Departm
ent 

and 

Geology 

Mining 

D
epartm

ent 
of 

the 

State 

G
overnm

ent. 

They 

are 

better 

equipped 
to 

from
 

G
overnm

ent 

T
A

 13501 
ahati 

/MAKANI 
BARMAM 

Kamruß& 
Metro 

Visit 

the 

sites 

and 

prepare 

the 

draft 

DSR 

for 

th
e Concerned 

district. 

Apart 

from
 

that, 

preparation 
of DSR 

through 

private 

Consultants 

would 

also 

unnecessarily 

Regd. ExpiryDt. 
O

V
T

 

OF IND 
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burden 

the 

public 

exchequer. 

We 

are 

therefore 
of the 

view
 

that 

the 

direction 
in

 

that 

regard 

issued 

by 

the Tribunal 

requires 
to

 
be 

modified. 

W
e 

are 

further 
of 
the 

Considered 

view 

that 

until 

the 

DSRs 

are 

finalized 

and 

granted 

approval 
by 

SEAC 

and 

SEIAA, 
it is 

appropriate 

that 

certain 

necessary 

arrangem
ents 

are 

perm
itted 

SO 

that 

the 

State 

can 

continue 

with 

legal 

m
ining 

activities. 

This 

apart 

from
 

preventing 

ilegal 

m
ining 

activities 

W
ould 

also 

ensure 

that 

the 

public 

exchequer 
is not deprived 

of its 

share 
in 

legalized 

mining. 

Civil 

Copy 
of the 

Hon'ble 

Suprem
e 

Court order 
dated 
10.11.2021 
in 

A
ppeal 

no. 

3661 
of 2020 
in

 

State 
of 

R
 

OTA 

Bihar 
vs, 

Paw
an 

K
um

ar 
is m

arked 

and 

MAKANI 
BÁRMAM 

KamrupMetro 
Guwahati, 

Regd. 
N6. 13501 ExpiryDt... 

as 

herein 

annexed 

ANNEXURE 
R

1/4. That, 

the 

Answering 

Respondent 

vide 

Notification 
no. 

S.O. 

637 

(E) 

dated 

28.02.2014 

delegated 

the 

pow
er 

to 

SEIAA 
to 

issue 

show
 

cause 

notice 
to 

project 

proponents 
in 

15. 
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case 

of violation 
of the 

conditions 
of th

e 

environm
ent 

clearances 

issued 

by 

the 

said 

A
uthorities 

to 

projects 

or 

activities 

w
ithin 

their 

jurisdiction. 

A
 

copy 
of the 

notification 

S.0. 

637 

(E) 

dated 

28.02.2014 
are 

m
arked 

and 
as 

herein 

annexed 

A
N

N
EX

U
RE 

R
1/5. 

That, 
the 

A
nsw

ering 

Respondent 

vide 

notification 

S.0. 

1886 

(E) 

dated 

20.04.2022 

has 

delegated 

the 

pow
er 

to
 

the 

State 
Level 

Environm
ent 

Im
pact 

A
ssessm

ent 

A
uthority 

(SEIAA) 
to

 

grant 

Environm
ental 

C
learances 

to 

all 

minor mineral 

(including 

sand) 

m
ining 

projects, 

16. 

A
 

copy 
of 

the 

Notification 

S.O. 

1886 

(E) 

dated 

20.04.2022 
is 

m
arked 

and 

FMAKANI 
ARMAM 

Kamryg& 
Metro 

as 

herein 

annexed ANNEXURE 
R

1/6. 

INDI N
3

5
0

1
 

ExpryDw 

Bega. 

OF 

That, 

State 

Departm
ent 

of M
ines 

and 

Geology 
is the 

Nodal 

A
uthority 

in 

the 

State 
for 

dealing 

with 
the 

allotm
ent 

of 

17. 

irrespective 
of mine 

lease 

area 

a
n

d
s 

250 
ha 

m
ining 

lease 

area 
in respect 
of 

m
ajor 

m
ineral 

m
ining 

lease 

other 

than 

coal. 
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m
ining 

leases 

under 

the 

M
ines 

and 

M
inerals 

(D
evelopm

ent 

and 
R

egulation) 
Act 

(M
M

D
R 

That, 
in 

view 
of the 

afore-mentioned 
facts 

and 

circumstances, 
this 

Hon'ble 

Tribunal 

may 

kindly 
be 

pleased to 

pass 

appropriate 

order(s)/directions 
as the 

Hon'ble 

Tribunal 
may 

deem
 

fit 

and 

proper 
in 

the 

interest 
of 

justice. 

18. 

That 
the 

statenments 
made 
in 

paragraphs 
1 to 
18 
of 

this 

affidavit 
are 

true 
to 

the 

best 
of my 

knowledge, 
belief 

and 
information. 

19. 

R
 

INDLE 
MAKANI/BARMAM 

Kamryp& 
Metro 

Guwahati 
Regd. 
No0.-

13501, ExpiryDt.... 
OF 

Act) 
and 
is entrusted 

with 
the 

enforcem
ent 

and 

requlation 
of m

ining 

operations 
in 
a State including 

illegal 

mining. 

Further, 

the 

State 

Government 
is 

em
pow

ered 

under 

Section 
23 
C

 
of the 

M
ines 

and 

M
inerals (Development 

and 

Regulation) 
Act 

1957(MMDR 

Act) 
to 

make 

rules 

for 

prevention 
of illegal 

mining, 

transportation 
and 

storage 
of minerals 

and 

the 

State 

Department 
of 

Mines 
&

 

Geology 
is 

the 

nodal 

authority 
in 

the 

State 
for 

dealing 
with 

the 

allotm
ent 

of 

mining 

leases 

under 
the 

M
M

DR 
Act 

and 
is 

entrusted 
with 

the 

enforcement 
and 

regulation 
of mining operations 

in 
a 

state. 

727



P
a
g

e
| 

12 

SI. N
o

...4
-2

.. 

D
ale.. 

O
A

T
 

H
 

"I 

Sw
ear 

that 

this 

declaration 
is 

true, 

that 
it conceals 

nothing 

and 

that 
no 

part 
of it is false, 
so 

help 

me 

God. 

day 
of May, 

2024 

And 
I sign 

this 

affidavit 
on 

this 

/
d

 

here 
at Guw

ahati. 

Identified 
by: 

41(es/z2t M
EH

BO
O

B 
ALAM

 D
EPO

N
EN

T 

A
dvocate 

E
nrolm

ent 

No. 

571 
of 2017 

R
 

NOTARY 

PUBLIC 

OATH 

COMMISSIONER 

Soternny 

atirmed 

before 
me 

this 

dey, 
I 

certify 
that 
I read 

over 

and 

expBined 

the 

cotents 
to 

the 

declarant 
and 

hat the 

decl 

arant 

seem
ed 

perfectly 
tr 

M
AKANI 

BARM
AN 

Kamrup 
&

 

M
etro 

Guwahati 

Regd. 
No-13501 

GOVT 
OF 
INDIA 

MAKANI 
GARMAM 

Kamrug& 
Metro 

Guwahati 
Regd. 
No.13501 OF 

ExpiryD. 

INO understand 
them
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vlk/kj.k 
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (ii) 
PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

la-  125] ubZ fnYyh] 'kqØokj] tuojh 15] 2016@ikS"k 25] 1937   
No. 125] NEW DELHI,  FRIDAY,  JANUARY  15,  2016/ PAUSA 25, 1937  

पया#वरण

पया#वरणपया#वरण

पया#वरण 

  

 !

!!

!"#

"#"#

"#!

!!

!$%

$%$%

$%!

!!

!जलवाय ुप+रवत#न

जलवाय ुप+रवत#नजलवाय ुप+रवत#न

जलवाय ुप+रवत#न�म0ंालय

म0ंालयम0ंालय

म0ंालय!

!!

!

 !"#$%&'

 !"#$%&' !"#$%&'

 !"#$%&'(

((

(

नई #द% ली! "# $%&'(! )*"+ 

&'

&'&'

&')
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!(

((

()

))

)!

!!

!*+*

*+**+*

*+*,
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,)

))

)-

--

-)

))

).

..

.एक #$प अिधसूचना, पया0वरण !सरं5ण" #$%&' ()*+ के िनयम 5 के उपिनयम (3) क= 

अपे5ानुसार ,#-./0$1' .23  41353 (677 !," तारीख 14 िसतDबर, 2006 मI कितपय और संशोधन क8$9 49  

िलए सं. का.आ. 2588 (अ) तारीख  22 िसतDबर, 2014 Qारा #कािशत क= गई थी, :$ .;< UिVयW .9 #=$49  

:..9 #भािवत >?$9 क= .2;1@$1 >A उV ,#-./0$1 49  राजपZ क= #ितयां =$B1 4? उपल[ध >?$9 क= B18<C .9 

.1D \द$ क= ,@#- 49  ;<B8 आ5ेप E8 .FG1@ आमंिZB \कए HI J9K 

और उV राजपZ क= #ितयां =$B1 4? LL िसतD ब8 

  

  LM(6 4? उपल[ध करा N< गई थ^ K 

E8 के_`ीय .8418 Qारा पूवaV वbणत #ा$प अिधसूचना!

!!

!O8 #ाc सुझावW %1 आ5ेपW O8 सDयe त  #@018 

\कया H%1 >A K 

 और दीपक कुमार आ\द बनाम हgरयाणा राhय और अ_य आ\द के मामले मI माननीय उiतम _यायालय के 

2009 क= िवशेष अनुमित यािचका (िस) सं. 19628P19629 तारीख 27 फरवरी, 2012 मI आई.ए.सं. 12P(7' 49  

आदशे के अनुसरण मI खनन पnे के 5ेZ पर िवचार \कए िबना लघु खिनजW के खनन  के िलए पूव0 पया0वरणीय 

अनापिp अब आqापक हो गई ह ैK 

!

!!

! और माननीय उiतम _यायालय के पूवaV आदशे के अनुसरण मI ऐसे मामले िजनके िलए पूव0 पया0वरणीय 

अनापिp अिभ#ाc करना अपेि5त हो गया ह,ै सारवान $प से बढ़ गए ह ैK 

!

!!

! और माननीय राuीय हgरत अिधकरण ने बालू  खनन के मामले मI 13 जनवरी, 2015 के अपने आदशे Qारा 

समूह मI लघु खननW के खनन पnे क= पया0वरणीय अनापिp के िलए नीित बनाने का िनदशे \दया ह ैK 

 और राhय सरकारW ने लघु खिनजW के खनन के िलए पया0वरणीय अनापिp क= #\vया को सUुविwथत 

बनाने के िलए अxयावेदन \दए ह ैK 

 और पया0वरण, वन और जलवाय ुपgरवत0न मंZालय न े राhय सरकारW के साथ परामश0 से भरणीय बाल ू 

खनन के िलए माग0दश0क िसyांत तैयार \कए ह ै िजसमI eलwटर के िलए पया0वरणीय िनकासी के उपबंधW, िजला 
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पया#वरण संघात िनधा#रण /ािधकरण के 2यौरे 4दए गए ह ैऔर सूचना /ौ=ोिगक? और सूचना /ौ=ोिगक? समAथत 

सवेाC का Dोत से गतंE तक खनन क? गई सामिHयI को Jेक करने मK समथ# होने मK उपयोग करने का वण#न 4कया 

 !"#$%#&#

# अतः, अब, केQRीय सरकार पया#वरण सरंTण िनयम, 1986  के िनयम 5 के उपिनयम (3) के खंड (घ) के 

साथ प^ठत पया#वरण (संरTण) अिधिनयम, 1986  क? धारा 3 क? उपधारा (2) के खंड ( 

  

 ) aारा /दb शिdयI का 

/योग करते eए उd अिधसूचना मK िनf निलिखत संशोधन करती ह,ै अथा#त् !

!!

!"

""

"#

##

#

# उ! अिधसचूना म,,

उ! अिधसचूना म,,उ! अिधसचूना म,,

उ! अिधसचूना म,,"

""

"#

#

##

#$%&

$%&$%&

$%&#पैरा 2 मK,  '

''

'उd अनुसचूी मK'

''

'#श2दI के पjात् िनkिलिखत श2द अंतःlथािपत 4कए जाएगंे, #

##

##

##

#अथा#त् !

!!

!"

""

"#

##

#

#

##

# '

''

'और िजला lतर पर उd अनुसूची मK लघु खिनजI के खनन के िलए (

((

('((

((

(#/वग# के अधीन आने वाले मामलI 

के िलए िजला पया#वरण संघात िनधा#रण /ािधकरण (डीईआईएए) '

''

'&#

#

##

#$)&

$)&$)&

$)&#)%*"#+#,- #)o चा./#01f निलिखत पैरा अंतःlथािपत 4कया जाएगा, अथा#त् !

!!

!"

""

"#

##

##

##

##

#

##

# '

''

'3क. िजला lतरीय पया#वरण संघात िनधा#रण /ािधकरण !

!!

!"

""

"#

##

#

(1) केQRीय सरकार aारा  पया#वरण (संरTण) अिधिनयम, 1986 क? धारा 3 क? उपधारा (3) के अधीन 

िजला lतरीय पया#वरण संघात िनधा#रण /ािधकरण (िजसे इसमK इसके पjात् डीईआईएए कहा गया ह)ै का गठ1#

4कया जाएगा जो चार सदlयI के िमलकर बनेगा िजसके अंतग#त अrयT और सदlय सिचव ह ै।#

##

#

(2) िजला मिजlJेट या िजला कलuटर डीईआईएए का अrयT होगा ।#

##

#

(3) राvय के संबंिधत िजला मुwयालय का उप /भागीय मिजlJेट या उप /भागीय अिधकारी डीईआईएए का 

सदlय सिचव होगा 2#

##

#

(4) डीईआईएए के अQय दो सदlय सबसे vयेz /भागीय वन अिधकारी और एक िवशषे| हIगे । िवशेष| को, 

यथािlथित, /भाग के /भागीय आयुd या मुwय वन प^ररTक  aारा नामिन}द~ 4कया जाएगा । पा�ता मानदडं को 

पूरा करन ेवाल ेिवशेष| क? पदाविध और अह#ताए ंइस अिधसूचना के प^रिश~ 7 मK दी गई ह ै।#

##

#

(5) डीईआईएए के ऐसे सदlय जो संबंिधत राvय सरकार या संघ राvय#Tे� /शासन के सेवारत अिधकारी ह ै

िसवाय िवशेष| सदlय के पदने सदlय हIगे ।#

##

#

(6) िजला lतरीय िवशेष| िनधा#रण सिमित िजस ेइसमK इसके पjात् डीईएसी कहा#गया ह ै�यारह सदlयI से 

िमलकर बनगेी िजसके अंतग#त एक अrयT और एक सदlय सिचव ह ै।#

##

#

(7) संबंिधत राvय सरकार के िजले या संघ राvयTे� /शासन मK सबसे vयzे काय#पालक इंजीिनयर, �सचाई 

िवभाग डीईएसी का अrयT होगा ।#

##

#

(8) खनन और भूिव|ान िवभाग मK सहायक#िनदशेक या उप िनदशेक या िजले का भूिव|ानी डीईएसी का उस 

�म मK सदlय सिचव होगा ।#

##

#

#(9) राvय /दषूण िनयं�ण बोड# या सिमित का /ितिनिध, िजले मK सबस ेvयेz उप /भागीय अिधकारी (वन) 

सुदरू सवंेदन िवभाग या भूिव|ान िवभाग या राvय भूजल िवभाग का /ितिनिध, एक Eवसाियक lवाl�य िवशषे| 

या िच4क�सा अिधकारी को िजला मिजlJेट या िजला कलuटर aारा नामिन}द~ 4कया जाएगा, िजला प^रषद ्से 

इंजीिनयर और, यथािlथित, /भागीय आयुd या मुwय वन प^ररTक aारा नामिन}द~ 4कए जाने वाल े तीन 

िवशेष| सदlय डीईएसी# के अQय सदlय हIगे । पा�ता मानदडं को पूरा करने वाले िवशेष| क? पदाविध और 

अह#ताएं इस अिधसूचना के प^रिश~ 7 मK दी गई ह ै। #

##

#

(10) डीईएसी के ऐस ेसदlय जो सबंंिधत राvय सरकार या संघ राvयTे� /शासन के सवेारत अिधकारी ह ै

िसवाय िवशेष| सदlय के पदने सदlय हIगे ।#

##

#

(11) िजला मिजlJेट या िजला कलuटर 4कसी अिभकरण को 3456577#के सिचवालय के �प मK काय# करने 

के िलए अिधसूिचत करKगे और 345784#उनको कानूनी कृ�यI के िलए सभी िवbीय और लोिजlटक सहायता /दान 

,*- 4#2#

##

#

9:(;# 3456577# <*# 345784# 8=!>8=!# )*# !?"8@AB0C.# Dस अिधसूचना मK िविन}द~ /4�या का 

अनुसरण करKगे और शिdयI का /योग करKग े।#

##

#
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 !"#$ %&'()&$ सामूिहक उ)रदािय-व के िस0ातं पर काय4 करेगी और अ9य: ;-य ेक दशा म= एक मत पर 

प?चंने का ;यास करेगा और यBद सहमित नहC होती ह ैतो ब?मत का मत अिभभावी हो*+$, 

  

 $-$!

!!

!

"#$

"#$"#$

"#$$पैरा 4 म= उप पैरा (%%%

%%%%%%

%%%) के पKात् िनMिलिखत उप पैरा अंतःQथािपत Bकया जाएगा, अथा 4त् &

&&

&'

''

'!

!!

!

 

  

  %(

%(%(

%(#!

!!

!$)

))

)./)

))

)$;वग4 कU पांच हVेटेयर से कम या उसके बराबर लघ ुखिनज के खनन स ेसबंंिधत प[रयोजना\ के िलए 

%&'0'(($से पूव4 पया4वरणीय अनापि) अपेि:त होगी$,$%&'0'(($अपने िविनKय को इस अिधसूचना के िलए 

यथाग[ठत %&'()&$कU िसफा[रशa पर आधा[रत करेगी । 

  

 $-$

"*$

"*$"*$

"*$$पैरा 5 के Qथान पर िनMिलिखत पैरा रखा जाएगा, अथा4त् &

&&

&'

''

'!

!!

!

15. #$%&नग, #को&पग और िनधा2रण सिमितया ं 

5. #$%&नग, #को&पग और िनधा2रण सिमितया ं 5. #$%&नग, #को&पग और िनधा2रण सिमितया ं 

5. #$%&नग, #को&पग और िनधा2रण सिमितया ं 23$

केefीय सरकार म= वहC िवशषेh  िनधा4रण सिमितयां (ईएसी) राjय या संघ राjय Qतर पर एसईएसी और 

िजला Qतर पर %&'()&$;वग4 )

))

)4)

))

)5$)

))

).!)

))

)5$)

))

)./)

))

), ;वग4 कU प[रयोजना\ या काय4कलापa कU QkUlनग, Qकोlपग और 

िनधा4रण तथा kमशः पांच हVेटेयर से कम या उसके बराबर लघु खिनजa के खनन पmे कU )

))

)./)

))

)$ ;वग4 कU 

प[रयोजना\ कU  QkUlनग, Qकोlपग और िनधा4रण करेगी ।  ईएसी, एसईएसी और %&'()&$;-येक मास कम से 

कम  एक बार बैठक  कर=गी ।!

!!

!

(क) ईएसी कU संरचना प[रिशn 6 म= Bदए अनुसार होगी । राjय या संघ राjय Qतर पर एसईएसी का गठन 

केefीय सरकार pारा संबंिधत राjय सरकार या संघ राjय:ेq ;शासन के परामश4 से उसी ;कार Bकया जाएगा । 

िजला Qतर पर %&'()&$का गठन केefीय सरकार pारा पैरा 3क म= दी गई संरचना के अनसुार Bकया   जाएगा ।!

!!

!

(ख) केefीय सरकार सबंंिधत राjय सरकारa या संघ राjय:ेq ;शासनa कU पूव4 सहमित से ;शासिनक सुिवधा 

और लागत के कारणa से एक से अिधक राjय या संघ राjय:ेq के िलए एक एसईएसी का गठन कर सकेगी ।!

!!

!

(ग) ईएसी और एसईएसी का ;-येक तीन वष4 के पKात ्पुनग4ठन Bकया  जाएगा । !

!!

!

 6#$)7879:;$'()&5$()'()&$<=$%&'()&$ के ;ािधकृत सदQय उस प[रयोजना या$काय4कलाप से सबंंिधत 

Qथल का िजसके िलए QkUlनग या Qकोlपग या िनधा4रण के ;योजनa के िलए पया4वरणीय िनकासी कU ईtसा कU गई 

ह ै। प[रयोजना ;Qतावक जो िनरी:ण के िलए आवuयक सुिवधाएं उपलvध कराएगा, को कम स ेकम सात Bदन  कU 

पूव4 सूचना दकेर िनरी:ण कर सक=गे ।  !

!!

!

 >#$'()&5$()'()&$<=$%&'()&$सामूिहक उ)रदािय-व के िस0ातं पर काय4   कर=गे । अ9य: ;-येक दशा 

म= एक मत पर प?चंने का ;यास करेगा और यBद सहमित नहC होती ह ैतो ब?मत का मत अिभभावी होगा ।!

!!

! 

  

 !

!!

!-$

"+$

"+$"+$

"+$$पैरा 6 के Qथान पर िनMिलिखत पैरा रखा जाएगा, अथा4त्!

!!

!&

&&

&'

''

'!

!!

!

1",$

",$",$

",$$$पूव4 पया4वरणीय अनापि) (ईसी) के िलए आवेदन &

&&

&'

''

'$!

!!

!

कोई संिनमा4ण काय4कलाप करने या भूिम को तैयार करने या प[रयोजना  ;Qतावक pारा Qथल पर खनन 

करने से पवू4 सभी मामलa म= पूव4 पया4वरणीय अनापि) कU ईtसा करने वाला आवेदन प[रयोजना ;Qतावक pारा 

प[रयोजना के िलए ;Qतािवत Qथल (Qथलa) कU पहचान या काय4कलापa िजनस ेआवेदन संबंिधत ह ैकU पहचान 

करने के पKात्  इसके साथ उपाब0 ;wप 1 और अनुपूरक ;wप 1क, यBद लागू हa, जैसा प[रिशn 2 म= Bदया गया 

ह,ै म= Bकया जाएगा और ;वग4 )

))

)./)

))

)$ प[रयोजना\ के अधीन पांच हVेटेयर तक लघु खिनजa के खनन के िलए 

;wप1ड म= Bकया जाएगा ।  प[रयोजना ;Qतावक आवदेन के साथ पूव4 सा9यता प[रयोजना [रपोट4 कU एक ;ित 

;wप 1, ;wप 1क और ;wप1ड के साथ ;Qतुत करेगा -!

-!-!

-!और संिनमा4ण प[रयोजना\ या काय4कलापa कU दशा\ 

(अनुसूची कU मद 8) अवधारणा योजना कU एक ;ित पूव4 सा9यता [रपोट4 के Qथान पर ;Qतुत कU जाएगी । !-

 !- !-

 !-$$!

!!

!

 ?#$ पैरा 7 म=,3!

!!

!

$  %

%%

%#$@A$AB=+$ %

%%

%) म= शीष4  .

 . .

 .$;kम (1)3QkUlनग!

!!

! &! !

&! !&! !

&! !, िव}मान उप पैरा को उप पैरा  

  

  4# 

  

 $के wप म= पुनः 

अ:रांBकत Bकया जाएगा$और इस ;कार अ:रांBकत उप पैरा के पKात् िनMिलिखत उप पैरा अ ंतःQथािपत Bकया 

जाएगा, अथा4त् &

&&

&'

''

'!

!!

!
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 (ख) प%रिश) 9 म, यथािविन2द) मामल5 को पूव9 पया9वरणीय अनापि= से छूट Bदान कC जाएगी । 

  

  !

!!

!"

""

"

 #$$%

#$$%#$$%

#$$% !" "#$% &#$$%

#$$%#$$%

#$$%  के पHात् िनKिलिखत उप पैरा अंतःPथािपत Qकया जाएगा, अथा9त् &

&&

&'

''

'"

""

"

 '& ()))*"

""

"बालू  खनन या नदी तट खनन और अ/य लघ ुखिनज4 के खनन के िलए िजला सव:;ण =रपोट@ तयैार 

बालू  खनन या नदी तट खनन और अ/य लघ ुखिनज4 के खनन के िलए िजला सव:;ण =रपोट@ तयैार बालू  खनन या नदी तट खनन और अ/य लघ ुखिनज4 के खनन के िलए िजला सव:;ण =रपोट@ तयैार 

बालू  खनन या नदी तट खनन और अ/य लघ ुखिनज4 के खनन के िलए िजला सव:;ण =रपोट@ तयैार 

()*+

()*+()*+

()*+ + 

(,*""

""""

"" खनन या नदी तट खनन और अTय लघु खिनज5 के खनन के िलए िजला सवWXण %रपोट9 तैयार करन ेकC 

िविहत BQZया प%रिश) 10 म, -. /0 1# 2"

""

"

(ख) लघु खिनज5 के खनन िजसके अंतग9त समूह अविPथित भी ह,ै के िलए पया9वरणीय अनापि= कC िविहत 

BQZया प%रिश) 11 म, दी गई ह ै।'"

""

"3 

#,%"

#,%"#,%"

#,%"पैरा 8 म,,4"

""

"

()*"

""

"'056. 7%"

""

"56056. 

  

  अXर5 और श`द के Pथान पर '056. 7%"

""

"56056. 7% 8.056. 

  

  श`द और अXर 

$9: ;%5</: 3 

#

##

#))%"

%"%"

%"  

  

 िवशेषb मूcयांकन सिमित या राdय Pतरीय िवशषेb मूcयांकन सिमित 

  

  श`द जहां4;1%< =: >?: 1#@ ,:  

Pथान पर  

  

 िवशेषb मूcयांकन सिमित या राdय Pतरीय िवशेषb मूcयांकन सिमित या िजला Pतरीय "

""

" िवशेषb 

मूcयांकन सिमित 

  

  श`द रखे जाएगंे 3 

#-%

#-%#-%

#-% "#$% 9 म,, उप पैरा ($

$$

$*"

""

"म,, 4"

""

"

"

""

""

""

" "

""

" 

  

 िवशेषb मूcयांकन सिमित या राdय Pतरीय िवशेषb मूcयांकन सिमित  

  

  श`द जहां4;1%< =: >?: 1#@ ,:  

Pथान पर  

  

 िवशेषb मूcयांकन सिमित या राdय Pतरीय िवशेषb मूcयांकन सिमित या िजला Pतरीय "

""

" िवशेषb 

मूcयांकन सिमित 

  

  श`द रखे जाएं/: 3 

#.%"

#.%"#.%"

#.%"पैरा 10 म,, उप पैरा ($$$

$$$$$$

$$$) के पHात् िनKिलिखत उप पैरा अंतःPथािपत Qकया जाएगा, अथा 9त् &

&&

&'

''

'"

""

"

 #$/%"

 #$/%" #$/%"

 #$/%"बालू  खनन या नदी तट खनन और मानीटरी कC िविहत BQZया प%रिश) 12 म, दी गई ह ै।"

""

" 

  

 3 

#0%"

#0%"#0%"

#0%""

""

"पैरा 11 म,,4"

""

"

 

  

 िवशेषb मूcयांकन सिमित या राdय Pतरीय िवशेषb मूcयांकन सिमित  

  

  श`द जहां4जहां वे आते ह,ै के Pथान 

"$  

  

 िवशेषb मूcयांकन सिमित या राdय Pतरीय िवशेषb मूcयांकन सिमित या िजला Pतरीय "

""

"िवशेषb मूcयाकंन 

6ABA? 

  

  श`द रखे जाएगंे 3 

#1%"

#1%"#1%"

#1%"अनसुूची म,,4"

""

"

($

$$

$*"

""

"मद 1(क) और उससे सबंंिधत Bिवि)य5 के Pथान पर िनKिलिखत मद और Bिवि)यां रखी जाएगी, "

""

"

अथा9त् &

&&

&'

''

'"

""

"

(C* (D* (E* (F* (G* 

HC(,* ()* खिनज5 

,% 9II 

 

 

 

 

 

 गैर कोयला खनन पjे 

के संबंध म, JGK 9II 

पjा Xेk 

कोयला खनन पjे के 

सबंंध म, LCGK  9II 

पjा Xेk 

खनन Xेk तक िवचार 

Qकए िबना  अज़बPेटो 

गैर कोयला खनन पjे के 

सबंंध म, MGK 9II "jा 

Xेk  

कोयला खनन पjे के 

सबंंध म, NCGK 9II 

पjा Xेk  

 

िसवाय िनKिलिखत के साधारण 

शतm लागू ह5गी+ 

 

()* Bवग9 O9DP लघु खिनज5 के खनन 

(25 हoेटेयर खनन पjा Xेk तक*  

के िलए प%रयोजना या काय9कलाप 3 

())* अंतरराdयीय सीमा के लेख, नदी 
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(ठ) प%रिश) 6 के प-ात् िन2िलिखत प%रिश) अंतः8थािपत :कए जाएंगे, अथा?त्  

  

 !

!!

!"

""

"

!प!रिश% 7

प!रिश% 7प!रिश% 7

प!रिश% 7! 

(परैा 3क दखे0)

(परैा 3क दखे0)(परैा 3क दखे0)

(परैा 3क दखे0) 

डीईआईएए और डीईएसी म0 िवशषे<= क> अहAताए ंऔर िनबधंन

डीईआईएए और डीईएसी म0 िवशषे<= क> अहAताए ंऔर िनबधंनडीईआईएए और डीईएसी म0 िवशषे<= क> अहAताए ंऔर िनबधंन

डीईआईएए और डीईएसी म0 िवशषे<= क> अहAताए ंऔर िनबधंन 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

"##$ िप@छल 

पाइप लाईनD 

"%&'() 

*(+,)-. /0 

अEय   अय8क ) 

जो राHीय 

उKानL या 

अMयारNयL या 

%&0( 0123 

पा%रि8थितकO 

सवंेदी SेTL स े

+45061 78 9 

%) :,,  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

सभी प%रयोजनाए ं। 

6. :नन प%रयोजनाएं । 

!टHपण 

!टHपण !टHपण 

!टHपण  

  

 "

""

"

";$ खिनज के पूवXSण को छूट दी 

+< 78 9 ==>  

"?$ लघु खिनजL िजसके अंतग?त 

समूह अवि8थित ह,ै के खनन के िलए 

पया?वरणीय अनापि` कO िविहत 

a:bया प%रिश) 11 मD दी गई 

78 9 @> 

"A$ ऐसे खनन पeे िजEहLने 

पया?वरण िनकासी, पया?वरण BCD)6 

िनधा?रण अिधसचूना, 1994 और 

पया?वरण संघात िनधा?रण 

E*FBGH,)3 ?IIJ %K  EF1, 

अिभaाk कO ह,ै के िलए नई 

पया?वरणीय अनापि` नवीकरण के 

दौरान aाk करने कO अपेSा नहm 

होगी परंतु यह :क प%रयोजना के 

पास िविधमाEय और िवKमान 

पया?वरणीय अनापि` हो ।   
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 !

 ! !

 ! अह"ता

अह"ताअह"ता

अह"ता  ! "

""

" ि" के पास"

""

""# $% "# &#

##

#'"

""

"सबंंिधत िवषय म1 पांच वष3 का औपचा5रक िव7िव8ालय :िश<ण होना 

चािहए िजसकC प5रणीित एम.ए. या एम.एस.सी. िडGी के Hप म 1 हI या (##

####

##' ()*+,-./+$

$$

$:ौ8ोिगकC$

$$

$अिभOयास 

िवषय कC दशा म1 उस <ेR म1 िविहत  वहा5रक :िश<ण के साथ चार वष3 का औपचा5रक :िश<ण पाTUम 

िजसकC प5रणीित बी.टेक.$

$$

$0+121$

$$

$0+13क3 . िडGी के Hप म1  या (###

######

###)  अOय  वसाियक िडGी (अथा3त् एम.बी.ए. 

आZद) िजसम1 कुल पांच वष3 का औपचा5रक िव7िव8ालय :िश<ण और िविहत  वहा5रक :िश<ण अंतव3िलत हI 

.4 &#%

#%#%

#%) िविहत िश<ुता$

$$

$आ\टकल िशप और संबंिधत  वसाियक सगंमI ]ारा सचंािलत परी<ा उ^ीण3 (अथा3त ्

चाट3ड3 एकाउंट1सी) या (%

%%

%) िव7िव8ालय िडGी के प_ात् िव7िव8ालय या सवेा अकादमी (अथा3त् एम.बी.ए.$

$$

$ 

एम.पी.ए.) आZद के प_ात ्दो वष3 का औपचा5रक :िश<ण ।  िaक  वसािययI का चयन करत ेसमय उनके ]ारा 

अपने संबंिधत <ेRI म1 अbजत अनुभव का cयान रखा जाएगा । "

""

"

2. िवशेष- 

2. िवशेष- 2. िवशेष- 

2. िवशेष- !"

""

"पूवf" पाRता मानदडं को पूरा करने वाला  वसायी िजसके पास संबंिधत <ेR म1 कम से कम दस वष3 

का अनुभव हो या कम स ेकम पांच वष3 के सुसगंत अनभुव के साथ सबंंिधत <ेR म1 उgत िडGी (अथा3त् 5+16718+1'9"

""

"

&!"'()

&!"'()&!"'()

&!"'() !"

""

"स^र वष3 से कम । तथािप Zकसी Zदए गए <ेR म1 िवशेषhI कC अनुपलiधता या कमी कC दशा म1 

अिधकतम आयु को पचह^र वष3 तक अनुhात Zकया जा सकेगा । "

""

"

4. /0े

4. /0े4. /0े

4. /0े !"

""

" खनन, भूिवhान, जल िवhान, सुदरू सवंेदन पया3वरण kािलटी, पया3वरण संघात िनधा3रण :ZUया, 

जोिखम िनधा3रण, जीव िवhान, समुm िवhान, वािणकC और वOय जीवन, पया3वरण अथ3शाn, जैव िविभgता और 

नदी पा5रिpथितकC ।"

""

"

*!"+,-./0

*!"+,-./0*!"+,-./0

*!"+,-./0 !  िवशेषh सदpयI कC अिधकतम पदाविध दो पदाविधयI म1 तीन वष3   होगी ।"

""

"

1!

1!1!

1!  िवशषेh सदpय को उसकC पदाविध कC समािq से पवू3 िबना कारण और उिचत जाचं के नहr हटाया जाएगा ।"

""

"

प2रिश4 8

प2रिश4 8प2रिश4 8

प2रिश4 8 

(परैा 6 दखे;)

(परैा 6 दखे;)(परैा 6 दखे;)

(परैा 6 दखे;) 

=>प 1ड

=>प 1ड=>प 1ड

=>प 1ड 

पाचं हCेटेयर स ेकम और उसके बराबर =वग" 

पाचं हCेटेयर स ेकम और उसके बराबर =वग" पाचं हCेटेयर स ेकम और उसके बराबर =वग" 

पाचं हCेटेयर स ेकम और उसके बराबर =वग" :23

2323

23:"

""

"के अधीन लघ ुखिनजT के खनन के िलए आवदेन

के अधीन लघ ुखिनजT के खनन के िलए आवदेनके अधीन लघ ुखिनजT के खनन के िलए आवदेन

के अधीन लघ ुखिनजT के खनन के िलए आवदेन 

456

456456

456 "

""

" #;< $;7-4"

""

"

&=' खनन पsा pथल का नाम ! 

&==' अविpथित>pथल (जीपीएस समOवयक)! 

&===' खनन पsे का आकार (हtेटेयर'!  

&=?' खनन पsे कC <मता  &@+5+6'! 

&?' खनन पsे कC कालाविध ! 

&?=' प5रयोजना कC अनुमािनत लागत! 

&?==' संपक3  सूचना! 

पया"वरण सवंदेनशीलता

पया"वरण सवंदेनशीलतापया"वरण सवंदेनशीलता

पया"वरण सवंदेनशीलता 

Uम सं."

""

" <ेR"

""

" Zकलोमीटर म1  

A;/+"

""

"$"

$"$"

$"iयौरे"

""

"

B1 

िनकटतम  रेल या सबंिंधत नदी, उप नदी, नाले आZद के ऊपर पुल स ेप5रयोजना 

कC दरूी  "

""

"

"

""

"
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 !"

अवसंरचना )सुिवधा से दरूी 

  

 

#$%&$"%'() 

  

 

रा1ीय राजमाग6 

  

 

रा7य राजमाग6 

  

 

)मुख िजला सड़क 

  

 

कोई अ>य सड़क 

  

 

वै@तु पारेषण लाईन खंभा या टावर 

  

 

)*#"+'",-."/'01"+'"2%'3+"+'"45%"+'"6'%'/ 

  

 

पेयजल पंप हाउस के िलए अ>तJ6हण  

  

 

Kसचाई नहर पंपL के िलए अ>तJ6हण 

  

 

 

  

 

7!"

अंतररा1ीय अिभसमयL, रा1ीय या Nथानीय िवधान के अधीन अपनी 

पारिNथितकP, भूदRृय, साNंकृितक या अ>य संबंिधत मूTय के िलए संरिUत UेV"

"

8!"

ऐसे UेV जो पाXरिNथितकP कारणL से महYवपूण6 या संवेदनशील ह[ आ]6भूिम, 

जलमाग6 या"अ>य जल िनकाय, तटीय UेV, जीव मंडल, पव6त, वन "

"

9!"

)ाणी या वनNपित )जाितयL के उनके )जनन, घLसलL, चराई, आराम के िलए 

स`दयL मa, )वास के िलए इNतेमाल cकए जाने वाल े संरिUत, महYवपूण6 या 

सवंेदनशील UेV "

"

:!"

अंतदdशीय, तटीय, समु]ी या"भूगभeय जल"

"

;!"

रा7य, रा1ीय सीमाएं"

"

<!"

पिfलक gारा मनोरंजन या अ>य पय6टन, धाhमक NथलL तक पiचं के िलए उपयोग 

cकए जाने वाल ेमाग6 या सुिवधाएं"

"

=!"

रUा संNथापन"

"

>?!"

गहन जनसंjया या िनhमत UेV, िनकटतम  मानव पया6वास से दरूी "

"

>>!"

"@')&" A)hमत सवंेदनशील भूBउपयोग के अिधभोग मa UेV (अNपताल, Nकूल, 

पूजाNथल, सामुदाियक सुिवधाए)ं"

"

> !"

ऐसे UेV िजनमa महYवपूण6 उm nािलटी या दलु6भ oोत िव@मान ह ै(भूजल pोत, 

CDBpोत, वािनकP, कृAE, मछली उ@ोग, पय6टन, खिनज)"

"

>7!"

ऐसे UेV"िजनमa पहले से ही )दषूण या पया6वरण नुकसान iआ ह ै(ऐसे UेV जहां 

िव@मान िविध पया6वरणीय मानकL से परे काय6 cकया गया ह)ै"

"

>8!"

"ऐसे UेV जो )ाकृितक संकटL के )ित अित संवेदनशील ह["िजसस ेपXरयोजना gारा 

पया6वरणीय समNयाएं उपिNथत हो सकती ह[" (भूकंप, अवतलन, भNूखलन, 

अवUयन, बाढ़ या अYयिधक या )ितकूल जलवायु पXरवत6न)"

"

>9!"
sया )Nतािवत खनन Nथल के िलए भूजल Xरचाज6 के िलए िवदरF"G#'#".$ "H'I"

अविNथत ह"ै

"

>:!"

sया )Nताव मa िनtिलिखत िविनयमL या अिधिनयमL के अधीन अनुमोदन या 

िनकासी अंतव6िल6"*-J"अथा6त्KL"

M.N"वन (पXररUण)  अिधिनयमJ">=<?O"

"
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 !"#व!यजीव# संर(ण"#$%&%'()*#+,-./#

 0"#123(#%4%'()'#56'#$%&789':*#.;++<#

#य*द हां, तो  उनके 6यौरे और प:रि<थित दी जानी ह ै।###

+-<#

अंतवAिलत वन भूिम ( हGेटेयर)#

#

+=<# Gया प:रयोजना #>?@या भूिम िजसमJ प:रयोजना <थािपत *कए जान े के िलए 

L<तािवत ह,ै के िवMN कोई मुकQमेबाजी लंिबत ह ैA#

 B"#!यायालय का नाम##

 !"#वाद संSया#

 0"# !यायालय के आदशे या िनदशे, य*द कोई हV और उनकW L<तािवत 

प:रयोजना के िलए सगंतता ।#

#

 

  

 

!

!!

!नाम और पत ेके साथ प,रयोजना 

नाम और पत ेके साथ प,रयोजना नाम और पत ेके साथ प,रयोजना 

नाम और पत ेके साथ प,रयोजना  

  

 

01तावक के ह1ता

01तावक के ह1ता01तावक के ह1ता

01तावक के ह1ता4र

4र4र

4र"

""

" 

  

 

प,रिश7 9

प,रिश7 9प,रिश7 9

प,रिश7 9 

  

 

#

##

#$%&' ( !

$%&' ( !$%&' ( !

$%&' ( !)

))

))(ख) दखे=

)(ख) दखे=)(ख) दखे=

)(ख) दखे=*

**

* 

  

 

कितपय मामल? म= पया@वरणीय अनापिD कE अप4ेा स ेछूट

कितपय मामल? म= पया@वरणीय अनापिD कE अप4ेा स ेछूटकितपय मामल? म= पया@वरणीय अनापिD कE अप4ेा स ेछूट

कितपय मामल? म= पया@वरणीय अनापिD कE अप4ेा स ेछूट  

  

 

िनYिलिखत मामलV को पूवA पयाAवरणीय अनापि[ कW अपे(ा नह\ होगी, अथाAत् +

++

+,

,,

, 

  

 

1. साधारण िमaी या बाल ू कW कुbहारV cारा िमaी के घड़े, लfप, िखलौन ेआ*द बनान ेके िलए उनकW Lथाg 

BC #$'D7:?#%'B:73#E#

2. िमaी कW टाइलJ बनाने वालV cारा जो िमaी कW टाइलJ बनात े हf, के िलए साधारण िमaी या बालू  कW 

%'B:73#E#

3. *कसानV cारा बाढ़ के पlात् कृिष भूिम से बाल ू के जमाव को हटाना । 

  

 

4. pाम पंचायत मJ अवि<थत < rोतV स ेबालू  और साधारण िमaी को वैयिsक उपयोग या pाम मJ सामुदाियक 

कायA के िलए Lथा के अनुसार खनन । 

  

 

5. सामुदाियक कायA जैसे pामीण तालाबV या टfकV स ेगाद हटाना, महाuमा गांधी राvीय pामीण रोजगार और 

गांरटी <कWमV, अ!य सरकारी Lायोिजत#<कWमV तथा सामुदाियक LयासV cारा pामीण सड़कV, तालाबV, बांधV का 

संिनमाAण । 

  

 

6. बांधV, मेड़V, बरैाजV, नदी और नहरV कW उनके अनुर(ण तथा आपदा Lबंधन के Lयोजन के िलए तलमाजAन 

>?#0:F#%'B:G':#E 

  

 

7. गुजरात मJ गुजरात सरकार कW तारीख 14 फरवरी, 1990 कW अिधसूचना सं.जीयू@,; +H"@I)73J?K

.+=,# H="-

--

-LKसीएचएच cारा बजंारा और ओड़ cारा बालू के  पारंप:रक उपजीिवका कायA । 

  

 

8. ~सचाई या पेयजल के िलए कंुg कW खुदाई । 

  

 

9. ऐसे भवनV कW न\व के िलए खुदाई िजनके िलए पूवA पयाAवरणीय अनापि[ अपेि(त नह\ ह ै। 

  

 

+;<#%5G:#कलGटर या िजला मिज<�ेट के आदशे पर *कसी नहर, नाला, �ेन, जल िनकाय आ*द मJ होने वाली 

दरार को भरने के िलए साधारण िमaी या बालू का उuखनन ता*क *कसी आपदा या बाढ़ जैसी ि<थित से िनपटा जा 

7BC #E 

  

 

11. ऐसे कायAकलाप िज!हJ रा�य सरकार cारा िवधान या िनयमV के# अधीन पयाAवरण, वन और जलवाय ु

प:रवतAन मंrालय, भारत सरकारी कW सहमित से गैर खननकारी कायAकलाप घोिषत *कया ह ै। 
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प!रिश% 

प!रिश% प!रिश% 

प!रिश%  

  

 !

!!

! 

  

 "#

"#"#

"# 

  

 

$

$$

$%&'( 

%&'( %&'( 

%&'( ) *+++, *

) *+++, *) *+++, *

) *+++, *-

--

-,

,,

, 

  

 देख*

देख*देख*

देख*.

..

. 

  

 

िजला सव01ण !रपोट5 तयैार करन ेके िलए <=>या

िजला सव01ण !रपोट5 तयैार करन ेके िलए <=>यािजला सव01ण !रपोट5 तयैार करन ेके िलए <=>या

िजला सव01ण !रपोट5 तयैार करन ेके िलए <=>या 

  

 

 िजला सव'(ण *रपोट/ तैयार करने का मु8य उ:;ेय 

  

 !"<िलिखत का सुिन>चय करना है 

  

 # 

भूिमवृिD या जमाव के (ेEF कG पहचान जहां खनन को अनुJात Kकया जा सकता ह ै $ और अप(रण के 

(ेEF कG पहचान तथा उसकG अवसंरचना, ढांचF और संPथापनF स े िनकटता जहां खनन को QितिषD 

Kकया जाना चािहए तथा Kफर %& भराव कG वाUषक दर कG सगंणना तथा (ेE मX खनन के प>ात् भराव के 

िलए अनुJात  समय ।    

*रपोट/ का िन<िलिखत ढांचा होगा 

  

 # 

'( Qा[थन 

)( िजले मX खनन काय/कलापF पर िवहगंम दिृ\ 

*( अविPथित, (ेE और िविधमा^यता का कालाविध के साथ िजले मX खनन प_F कG सूची 

+( िपछले तीन वषb के दौरान Qाd PवािमPव या राजPव के eयौरे 

,( िपछले तीन वषb के दौरान बालू या बजरी के उgपादन के eयौरे 

-( िजले कG नKदयF मX तलछटF के जमाव कG QKhया 

.( िजले का सामा^य Qोफाइल 

/( िजले मX भूिम के उपयोग का पैटन/ # 0"1 23 !41 उjान कृिष, खनन आKद  

5( िजले कG भू6भौगोिलकG 

'7( वषा/ # 89%609: 

''( !;<=>=;? @: A!"; %BCD9 

 उपरोl के अित*रl, *रपोट/ मX िन<िलिखत अंतUव\ होगा #  

E2F     नदी या धाराm का िजलावार eयौरा और बालू के अ^य nोत । 

EAF     िजलावार बाल ूया पgथरF कG उपलeधता या समo ससंाधन । 

EGF     िजलावार बालू के िवjमान खनन प_F के eयौरे तथा समo । 

 डीईआईएए rारा िजले मX िजयोलोजी िवभाग या sसचाई िवभाग या वन िवभाग या लोक िनमा/ण 

िवभाग या भजूल बोड/ या सदुरू सवंेदन िवभाग या खनन िवभाग आKद कG सहायता से एक सव'(ण Kकया जाएगा । 

मAुय न=दयB के िववरण सिहत िनका

मAुय न=दयB के िववरण सिहत िनकामAुय न=दयB के िववरण सिहत िनका

मAुय न=दयB के िववरण सिहत िनका/0

/0/0

/0 

  

 <णाली

<णाली<णाली

<णाली 

  

 

hम सं. 

  

 "D? 29 "98 

  

 

िनकासी (ेE 

  

 

*

**

*वग/ Kक.मी.,

,,

, 

  

 

िजले मX िनकासी Kकया गया 1

11

1 

(ेE 

  

 

    

    

 महEवपणू5 न=दयB और धाराI कJ मAुय िवशषेताए ं 

महEवपणू5 न=दयB और धाराI कJ मAुय िवशषेताए ं महEवपणू5 न=दयB और धाराI कJ मAुय िवशषेताए ं 

महEवपणू5 न=दयB और धाराI कJ मAुय िवशषेताए ं # 

hम सं. 

  

 "D? <9 H9:9 29 "98 

  

 

िजले मX कुल दरूी  

  

  

*

**

*Kक.मी. मX ,

,,

, 

  

 

उuम का Pथान 

  

 उuम पर ऊंचाई 
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खिनज छूट के िलए िसफा/रश 

2कया गया नदी या धारा का 

 !" 

  

 

#$%&'() *'+, '

िलए िसफा/रश 

2कए गए 8े9 क: 

-./!0 

  

 !

!!

!2क.मी. 

म="

""

" 

  

 

#$%&'() *'+, '

$-1' 

  

 िसफा/रश 

2कए गए 8े9 क: 

234'567!0'

!

!!

!मीटर म= "

""

" 

  

 

#$%&'() *'+, '

$-1' 

  

 $38!/रश 

  

 '

2कया गया 8े9 

!

!!

!वग? मीटर म="

""

" 

  

 

खनन योAय खिनज 

3. !9%! 

  

 !

!!

!मी/Bक टन 

म=" !

" !" !

" !+:-'#$%&'

3. !9%!'+!'#$%"

#$%"#$%"

#$%" 

  

 

' ' ' ' '

'

&'() *+,-.(-

&'() *+,-.(-&'() *+,-.(-

&'() *+,-.(-' ' ' '

बोDडर (एमटी) 

  

 /&;< 

  

 =1>*<? 

  

 /!-) 

  

 =1>*<? 

  

 

कुल खनन योAय खिनज संभावना 

  

 

=1>*<? 

  

 

' ' ' '

' ' ' '

वाKषक जमाव 

  

 
' ' '

' ' ' '

' ' ' '

'

Mम 

3.@ 

  

 

%A<'B!'

C!;! 

  

 

#$%&'() *'+, '

िलए िसफा/रश 

2कया गया नदी 

B!'C!;!'+!'

 !" 

  

 

#$%&'() *'+, '

िलए िसफा/रश 

  

 '

2कए गए 8े9 क: 

-./!0''

!

!!

!2क.मी. म="

""

" 

  

 

#$%&'() *'+, '

$-1' 

  

 िसफा/रश 

2कए गए 8े9 क: 

234'567!0'

!

!!

!मीटर म= "

""

" 

  

 

#$%&'() *'+, '

$-1' 

  

 िसफा/रश 

  

 '

2कया गया 8े9 

!

!!

!वग? मीटर म="

""

" 

  

 

खनन योAय #$%&'

3. !9%! 

  

 !

!!

!मी/Bक 

टन म=" !

" !" !

" !+:-'

#$%&'3. !9%!'

+!'#$%"

#$%"#$%"

#$%" 

  

 

' ' ' ' ' ' '

' ' ' ' ' ' '

$&-,' +, ' $-1'

BD" 

  

 

' ' ' ' '

'

उप Pभागीय मिजQBेट Rसचाई िवभाग से अिधका/रयV, राXय Pदषूण िनयं9ण बोड? या सिमित, वन िवभाग 

िजयोलोजी या खनन अिधकारी से िमलकर बनन ेवाली उप Pभागीय सिमित ऐस ेP\येक Qथल का ^मण करेगी 

िजसके िलए पया?वरणीय अनापि_ के िलए आवेदन 2कया गया ह ैऔर खनन के िलए या खनन का Pितषेd करने के 

िलए Qथल क: उपयोिगता पर िसफा/रश करेगी । '

खिनज सभंावना क+ सगंणना के िलए अगंीकृत िविध 

खिनज सभंावना क+ सगंणना के िलए अगंीकृत िविध खिनज सभंावना क+ सगंणना के िलए अगंीकृत िविध 

खिनज सभंावना क+ सगंणना के िलए अगंीकृत िविध /

//

/ 

  

 

' खिनज संभावना क: सगंणना 8े9 क: जांच'और नदी या धाराf के आवाह '8े9 क: िजयोलोजी के आधार 

पर क: जाती ह ै। Qथल क: िQथित और अविQथित के अनसुार खनन योAय खिनजV क: गहराई को प/रभािषत 2कया 

जाता ह ै। 2कसी नदी या धारा म= खिनजV को हटाने के 8े9 का िविनgय िजयोEमोफhलोजी और अiय कारकV पर 

$%भ?र करता ह ै । यह 2कसी िविशj नदी या धारा म= 8े9 का पचास Pितशत से साठ Pितशत तक हो सकता ह ै। 

उदाहरण के िलए कुछ पहाड़ी राXयV म= खिनज संघटक जैसे बोDडर, नदी से बजरी, बालू को एक मीटर क: गहराई 

4+'Q 9ोत खिनज माना जा सकता ह ै। अiय संघटक जैसे nले और गाद को 2कसी िविशj नदी या धारा क: खिनज 

संभावना क: सगंणना करत ेसमय अपिशj के oप म= अपवKजत 2कया जाता ह ै।'
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िजले म& '(येक लघु खिनज के िलए िजला सव34ण 6रपोट; पृथक् ?प से तैयार कB जाएगी और इसके 'ा?प 

को कोलेGटोरेट म& इसकB 'ित को रखते Hए पिIलक डोमेन म& रखा जाएगा तथा इस ेिजले कB वबेसाइट पर इG कB !

Lदन के िलए पोNट Lकया जाएगा । 'ाP कB गई 6टRपिणयS पर िवचार Lकया जाएगा और उपयुV पाए जाने पर उWह& 

डीईआईएए  Zारा छः मास के भीतर अंितम ?प दी जाने वाली अंितम 6रपोट; म& शािमल Lकया जाए"#!$!!

िजला सव34ण 6रपोट; पया;वरणीय अनापिa 6रपोटb को तैयार करन े और प6रयोजनाc के मूeयांकन के 

%&'!()*+,!-#!(.#/!01"2!$!6रपोट; को '(येक पांच वष; म& अgतन Lकया जाएगा ।!

प!रिश% 

प!रिश% प!रिश% 

प!रिश%  

  

 !

!!

! 

  

 ""

""""

"" 

  

 

#

##

#$%&' 

$%&' $%&' 

$%&' ( )***+ )

( )***+ )( )***+ )

( )***+ ),

,,

,+

++

+ 

  

 देख*

देख*देख*

देख*-

--

- 

  

 

समूह सिहत लघ ुखिनज5 के खनन के िलए

समूह सिहत लघ ुखिनज5 के खनन के िलएसमूह सिहत लघ ुखिनज5 के खनन के िलए

समूह सिहत लघ ुखिनज5 के खनन के िलए 

  

 पया:वरणीय अनापि? क@ ABCया 

पया:वरणीय अनापि? क@ ABCया पया:वरणीय अनापि? क@ ABCया 

पया:वरणीय अनापि? क@ ABCया  

  

 

    

        

     

  

 समूह अविNथित सिहत लघु खिनजS के खनन के िलए पया;वरणीय अनापिa के िलए िनhिलिखत नीित का 

अनुसरण Lकया जाएगा 34!

5678 राiयS (वणkय बालू खनन माग;दश;क िसlांत) Zारा उपलIध कराया गया डाटा उपदoशत करता ह ैLक लघ ुखिनजS!

के िलए अिधकांश खनन पpे पांच हGेटेयर से कम पpा 4ेq के िलए ह ै । यह भी 6रपोट; Lकया गया ह ै Lक पहाड़ी 

राiयS म& पांच हGेटेयर से अिधक नदी के भाग को 'ाP करना बHत असामाWय ह ै। इसिलए लघु खिनजS के िलए पpे 

का आकार िजसके अंतग;त नदी बालू खनन ह,ै!का अवधारण राiयS Zारा उनकB प6रिNथितयS के आधार पर Lकया 

9#'"#!$!

5:78 लघु खिनजS का अिधकाशतः खनन समूहS म& ह ै। पया;वरण संघात िनधा;रण या पया;वरण 'बंधन योजना को समNत 

समूह के िलए तैयार करन ेकB आवtयकता ह ैताLक सभी संभािवत बाuताc को िलया जा सके । इन 6रपोटb म& 

समूह कB वहन 4मता, प6रवहन और सबंंिधत मुvे पुनः भराव और 6रचाज; मुvS, समूह 4ेq का भूजलीय अwययन 

शािमल होगा । पया;वरणीय संघात िनधा;रण या पया;वरणीय 'बंधन योजना को राiय या राiय Zारा नामिनxदy 

अिभकरण या प6रयोजना 'NतावकS Zारा समूह म& या समहू के समथ;कS Zारा तैयार Lकया जाएगा ।  !

5;78 संपूण; समूह के िलए एक लोक परामश; होगा िजसके पzात् समूह के िलए अंितम अंितम पया;वरण संघात िनधा;रण 

या पया;वरण 'बंधन योजना 6रपोट; तैयार कB जाएगी ।!

5<78 पया;वरण अनापिa के िलए आवेदन Lकया जाएगा!और उसे {िyक प6रयोजना 'Nतावक को जारी Lकया जाएगा । 

समूह म& {िyक पpा धारक उसी पया;वरण संघात िनधा;रण या पया;वरण 'बंधन योजना का पया;वरणीय अनापिa 

के िलए आवेदन करन ेम& उपयोग कर सकते ह ै। समूह पया;वरण संघात िनधा;रण या पया;वरण 'बंधन योज,#!-1!

आवtयकता के अनसुार मह(वपूण; प6रवत;नS को wयान म& रखते Hए अgतन Lकया जाएगा ।!

5=78 पया;वरण संघात िनधा;रण या पया;वरण 'बंधन योजना को उस समूह म & '(येक पया;वरण अनापिa म& उपदoशत 

Lकया जाएगा और डीईएसी, एसईएसी और ईएसी यह सुिनिzत कर&ग े Lक पया;वरण संघात िनधा;रण या पया;वरण 

'बंधन योजना से Wयूनीकरण उपाय अwययन को {िyक प6रयोजना 'NतावकS कB उस समूह म&  पया;वरणीय 

अनापिa म& उपदoशत Lकया जाए ।!

5>78 Lकसी समूह का तब िनमा;ण Lकया जाएगा जब Lकसी पpे कB सीमाc के बीच दरूी Lकसी अWय पpे कB  2?#! *!

Lकसी एक समान खिनज 4ेq म& 500 मीटर से कम हो ।!!

5@78 '?प 6ड, पूव; साw यता 6रपोट; और लघु खिनजS के खनन के िलए 'वग ;! AB:C!प6रयोजना 'वग; के िलए खनन 

योजना को रिजN~ीकृत अoहत {िV या भारत कB �ािलटी प6रषद ् के '(यियत सलाहकारS, रा�ीय िश4ा और 

'िश4ण '(यय बोड; Zारा तैयार Lकया जाएगा । 'वग;!A-C!और 'वग;!AB6C!प6रयोजनाc के िलए पया;वरण संघात 

िनधा;रण या पया;वरण 'बंधन योजना!को भारत कB �ािलटी प6रषद ्के '(यियत सलाहकारS, रा�ीय िश4ा और 

'िश4ण '(यय बोड; Zारा तयैार Lकया जाएगा ।!

5D78 एसईआईएए के पास डीईआईएए पर पय;वे4णीय आिधका6रता होगी और डीईआईएए के िविनzयS कB 

एसईआईएए Zारा Lकसी िवgमान िविध के उपबंधS पर 'ितकूल 'भाव डाले िबना समी4ा कB जाएगी ।!
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लघ ुखिनज( िजसके अतंग0त समूह ि4थित ह ैक7 पया0वरणीय िन

लघ ुखिनज( िजसके अतंग0त समूह ि4थित ह ैक7 पया0वरणीय िनलघ ुखिनज( िजसके अतंग0त समूह ि4थित ह ैक7 पया0वरणीय िन

लघ ुखिनज( िजसके अतंग0त समूह ि4थित ह ैक7 पया0वरणीय िनकासी के िलए अपे@ाA का 4क7मटाइDड 

कासी के िलए अपे@ाA का 4क7मटाइDड कासी के िलए अपे@ाA का 4क7मटाइDड 
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!"  खनन प$ा &थल पर अपे,ा # 

$%& छोटे आकार का 2लाट $5 ह5ेटेयर तक&# एडंरायड आधा<रत &माट> फोन 

$'& ()*  आकार के 2लाट $5 ह5ेटेयर से अिधक&# सीसीटीवी कैमरा, पस>नल कं2यूटर (पीसी), इंटरनेट 

कने5शन, पावर बैकअप 

$+& खनन प$ा &थल का पLचं िनयंNण 

$,& इ&तेमाल Pकए गए वाहन के Rेलर के आयतन के आधार पर खनन Pकए गए खिनज के भार को तोलन े

के िलए Uबंध या अनुमािनत भार । 

-" प<रवहन अनुXापN या रसीद कZ &कै[नग और उसे सव>र पर अपलोड करना  # 

$%& .*(/012# खनन &थल पर रसीद कZ &कै[नग, बारकोड &कैनर और कं2यूटर के मा^यम से सो_टवेयर 

का इ&तेमाल करके कZ जा सकती ह ै3 

$'& एडंरायड अनुUयोग # खनन &थल पर &कै[नग, &माट> फोन का उपयोग करके एंडरायड अन ुUयोग `ारा 

कZ जा सकती ह ै। इसके िलए िसमकाड> पर इंटरनेट कZ उपलaधता कZ अपे,ा होगी 3 

$+& 4/454/ # सव>र पर प<रवहन अनुXापNb या रसीद को मोबाइल फोन के मा^यम से एसएमएस 

भेजकर अपलोड Pकया जाएगा । एक बार प<रवहन अनXुापN या रसीद को अपलोड करने पर अपनी िविधमाcयता 

कZ अविध के साथ एक िविशd बीजक कोड सृिजत हो जाता ह ै। 

6" Uणाली का U&तािवत काय>करण # 

 राfय खनन 7.80+ %9 प<रवहन अनुXापN या रसीद को ऊपर पैरा 1 मi उपदjशत सुर,ा अिभल,णb के 

साथ मुPkत करना चािहए और उcहi िजला कल5टर के मा^यम से प$ा धारक को जारी Pकया जाएगा । एक बार इन 

प<रवहन अनुXापNb या रसीदb को जारी करन ेके पlात् उcहi खनन प$ा ,ेN के िवno सव>र पर अपलोड Pकया 

जाएगा । Upयके रसीद अिधमानतः पूव> िनयत माNा के साथ होनी चािहए ताPक जारी कZ गई रसीदb के िलए कुल 

माNा का अवधारण Pकया जा सके । 

 :( प<रवहन अनुXापN या रसीद का बारकोड &कैन हो जाता ह ैऔर बीजक का सृजन कर Pदया जा;0 <= 

िजसस े िविशd बारकोड का इ&तेमाल होता ह ै और उसकZ िविधमाcयता के समय को सव>र पर अिभिलिखत कर 

Pदया जाता ह ै। ताPक खनन कZ गई सामsी के प<रवहन के सभी aयौरb को सव>र पर रखा जा सकi  और प<रवहन 

अनुXापN या रसीद का पुनः इ&तेमाल नहu Pकया जा सके ।  

>" माग> ?@ :0AB # 

 खनन Pकए गए खिनजb को ले जाने वाले यानb कZ जांच करने के Uयोजन के िलए तैनात कम>चा<रवृंद को 

प<रवहन अनुXापN या रसीद कZ वेबसाइट, एंडरायड अनुUयोग और एसएमएस का उपयोग करके उcहi &कैन करन े

कZ ि&थित मi होना चािहए । 

C" यानb का खराब हो जाना # 

 यान के खराब होन ेकZ दशा मi प<रवहन अनुXापN या रसीद कZ िविधमाcयता का चालक `ारा यान के 

खराब हो जाने कZ <रपोट> करने के िलए िविशd फोरमेट मi एसएमएस भेजकर िव&तार Pकया जाएगा । सव>र 

इस सूचना को रिज&टर करेगा और खराब होने को रिज&टर करेगा । राfय एक काल सiटर कZ भी &थापना कर 
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सकता ह ैजो ऐसे यान- के खराब होने को रिज2टर कर सकता है तथा वैधता क7 अविध का िव2तार कर सकता 

ह ै।  यान के प;ा<वत= ठीक होने क7 भी इसी Bकार सवCर या काल सEटर मE GरपोटC क7 जानी चािहए । 

!" यान- क7 JैKकग # 

 यान के Mोत से गंतO तक के मागC को जांच PबदSु, आरएफआईडी टैग- और जीपीएस JैKकग के माZयम स े

Jैक [कया जा सकता ह\ । 

$" चौकसी या GरपोटC सृजन और कारCवाई समी_ा # 

 Bणाली दैिनक उठाई GरपोटC, यान लोग या इितहास, आबंटन के िवbc उठाई और कुल उठाई जैसे िविभd 

पैरामीटर- पर BािधकाGरय- को आविधक GरपोटC िवकिसत करने मE समथC करेगी । Bणाली का उपयोग आटोमेल या 

एसएमएस सृिजत करने के िलए [कया जा सकता ह ै। इससे िजला कलeटर या िजला मिज2Jेट सभी ससुगंत fयौरे  

Bाg करने मE समथC ह-गे और इससे Bािधकारी [कसी अिनयिमतता म E िलg पाए गए [कसी 2थल से 2कैPनग सुिवधा 

को रोकने मE समथC ह-गे । जब भी कोई Bािधकारी अवैध बाल ूका पGरवहन करन ेवाले [कसी यान को अंतरCbc 

करता ह ै तो वह सवCर पर रिज2Jीकृत हो जाएगा और अिधकारी के िलए क7 गई कारCवाई पर GरपोटC करना 

आiापक होगा । B<येक अंतरbCc [कए गए यान को Jैक [कया जाएगा । 

 खनन [कए गए खिनज, पयाCवरणीय अनापj शतl और पयाCवरण Bबंधन योजना के BवतCन क7 मानीटरी 

का डीईआईएए, एसईआईएए और राmय Bदषूण िनयoंण बोडC या सिमित pारा सुिनि;य [कया जाएगा ।  ऊपर 

परकिrपत मानीटरी इंतजाम- को तीन मास स ेपूवC लागू [कया जाएगा । पयाCवरणीय अनापिj शतl के BवतCन क7 

मानीटरी केstीय Bदषूण िनयंoण बोडC, पयाCवरण, वन और जलवाय ु पGरवतCन मंoालय तथा इस Bयोजन के िलए 

मंoालय pारा नामिनuदv अिभकरण pारा [कया जाएगा । %& 

'()"  *+,-../.012$13/.4-567-88 97:;< 

मनोज कुमार Pसह= संयुw सिचव 

 ट"पण 

 ट"पण  ट"पण 

 ट"पण  

  

  मूल िनयम भारत के राजपo, असाधारण, भाग  II= >), 0= ?@>), 9AA) मE का"5" ()" .B00 9C;= DEFG> 

.4 H(D)IF= 3//J pारा Bकािशत [कए गए थे और उनका प;ा<वत= संशोधन िनyिलिखत संzयाS pारा [कया 

KLE  #-  

." ME"5" .!0!9C; DEFG> .. अeटूबर 3//!N 

3" ME"5"  0/J!9C; DEFG> . [दसबंर 3//2N 

0" ME"5"  J2B9C; DEFG> 4 अBैल 3/..N 

4" ME"5"  3$2J9C; DEFG> .0 [दस{बर 3/.3N 

B" ME"5" J!49C; DEFG> .0 माचC 3/.0N 

J" ME"5" 33/49C; DEFG> .2 *OPE6 3/.0N 

!" ME"5" 3BBB9C; DEFG> 3. अग2त 3/.0N 

$" ME"5" 3BB29C; DEFG> 33 अग2त 3/.0N 

2" ME"5" 3!0.9C; DEFG> 2 H(D)IF 3/.0N 
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 !"#$%&%"'()*+,"-$./0")("1.2./")! 34"

  %"#$%&%"(56*+,"-$./0")7"1.2./")! 34"

 )%"#$%&%" '88*+,"-$./0")'"9:;")! 34"

 5%"#$%&%")(! *+,"-$./0"6"+ टूबर")! 34"

 3%"#$%&%")(!!*+,"-$./0"8"अ टूबर")! 3"

 '%"#$%&%"5)')*+,"-$./0"))"&दस)बर")! 34"

 (%"#$%&%"57)*+,"-$./0"5"<.2./=")! '4"

 6%"#$%&%"7  *+,"-$./0")5"माच-=")! '4"

 7%"#$%&%"88(*+,"-$./0" !"अ.ैल")! '4"

 8%"#$%&%"  3)*+,"-$./0" 6"अ.ैल")! '4"

)!%"#$%&%"  3 *+,"-$./0")8"अ.ैल")! '4"

) %"#$%&%" 753*+,"-$./0"("9>?$@")! '4"

"

"

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 15th January, 2016 

S.O. 141(E).—Whereas in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section 

(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), a draft notification for making certain 

amendments in the Environment Impact Assessment Notification, 2006, issued vide number S.O. 1533(E), dated the 14th 

September 2006, was published under sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, vide number 

S.O. 2588(E ), dated 22
nd

 September, 2015, inviting objections and suggestions from all persons likely to be affected 

thereby, within a period of sixty days from the date of publication on which copies of Gazette containing the said 

notification were available to the public; 

And whereas, copies of said notification were made available to the public on 22nd September 2015; 

And whereas, all objections and suggestions received in response to the above mentioned draft notification have 

been duly considered by the Central Government; 

 And whereas, in pursuance to the order of Hon’ble Supreme Court dated the 27th  February, 2012 in I.A. No.12-

13 of 2011 in Special Leave Petition (C) No.19628-19629 of  2009, in the matter of Deepak Kumar etc. Vs. State of 

Haryana and Others etc., prior environmental clearance has now become mandatory for mining of minor minerals 

irrespective of the area of mining lease; 

  And whereas, as a result of the above said Order of Hon’ble Supreme Court, the number of cases which are now 

required to obtain prior environmental clearance has increased substantially;  

 And whereas, the Hon’ble National Green Tribunal, vide its order dated the 13
th

 January, 2015 in the matter 

regarding sand mining has directed for making a policy on environmental clearance for mining leases in cluster for minor 

minerals;  

 And whereas, the State Governments have represented for streamlining the process of environmental clearance 

for mining of minor mineral;  
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 And whereas, the Ministry of Environment, Forest and Climate Change in consultation with State Governments 

has prepared Guidelines on Sustainable Sand Mining detailing the provisions on environmental clearance for cluster, 

creation of District Environment Impact Assessment Authority and proper monitoring of sand mining using information 

technology and information technology enabled services to track the mined out material from source to destination; 

 Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 

section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification,  

namely:- 

 In the said notification,-  

(a) in paragraph 2, after the words “in the said Schedule”, the following words shall be inserted, namely:- 

“and at District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under 

Category ‘B2’ for mining of minor minerals in the said Schedule”;  

  (b) after paragraph 3, the following paragraph shall be inserted, namely:- 

 “3 A. District Level Environment Impact Assessment Authority:-   

(1) A District Level Environment Impact Assessment Authority hereinafter referred to as the DEIAA shall be 

constituted by the Central Government under sub-section (3) of section 3 of the Environment (Protection) Act, 

1986 comprising of four members including a Chairperson and a Member-Secretary. 

(2) The District Magistrate or District Collector shall be the Chairperson of the DEIAA.  

(3) The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the concerned district of the 

State shall be the Member-Secretary of the DEIAA. 

(4) The other two members of the DEIAA shall be the senior most Divisional Forest Officer and one expert.  The 

expert shall be nominated by the Divisional Commissioner of the Division or Chief Conservator of Forest, as the 

case may be.  The term and qualifications of the expert fulfilling the eligibility criteria are given in Appendix VII to 

this notification.  

(5) The members of the DEIAA who are serving officers of the concerned State Government or the Union territory 

Administration shall be ex-officio members except the expert member. 

(6) The District Level Expert Appraisal Committee hereinafter referred to as the DEAC shall comprise of eleven 

members, including a Chairman and a Member-Secretary.  

(7) The senior most Executive Engineer, Irrigation Department in the district of respective State Governments or 

Union territory Administration shall be the Chairperson of the DEAC.  

(8) The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer or 

Geologist of the district shall be the Member-Secretary of the DEAC in that order. 

(9) A representative of the State Pollution Control Board or Committee, senior most Sub-Divisional Officer (Forest) in 

the district, representative of Remote Sensing Department or Geology Department or State Ground Water 

Department, one occupational health expert or Medical Officer to be nominated by the District Magistrate or 

District Collector, Engineer from Zila Parishad, and three expert members to be nominated by the Divisional 

Commissioner or Chief Conservator of Forest, as the case may be, shall be the other members of the DEAC. The 

term and qualifications of the experts fulfilling the eligibility criteria are given in Appendix VII to this notification. 

(10) The members of the DEAC who are serving officers of the concerned State Government or the Union territory 

Administration shall be ex-officio members except the expert members. 

(11) The District Magistrate or District Collector shall notify an agency to act as Secretariat for the DEIAA and the 

DEAC and shall provide all financial and logistic support for their statutory functions. 

(12) The DEIAA and DEAC shall exercise the powers and follow the procedure as specified in the said notification, as 

amended from time to time.  

(13) The DEAC shall function on the principle of collective responsibility and the Chairman shall endeavor to reach a 

consensus in each case and if consensus cannot be reached, the view of the majority shall prevail. ”;  

(c)  in paragraph 4, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-  

 “(iv) The ‘B2’ Category projects pertaining to mining of minor mineral of lease area less than or equal to five 

hectare shall require prior environmental clearance from DEIAA.  The DEIAA shall base its decision on the 

recommendations of DEAC, as constituted for this notification.” ;  

(d)  for paragraph 5, the following paragraph shall be substituted, namely:- 

“5.  Screening, Scoping and Appraisal Committees:- 

 The same Expert Appraisal Committees (EACs) at the Central Government, SEACs at the State or Union 

territory level and DEAC at the district level shall screen, scope and appraise projects or activity in category ‘A’, ‘B1 and 

B2’ and ‘B2’ projects for mining of minor minerals of lease area less than and equal to five hectare respectively. EAC, 

SEACs and DEACs shall meet at least once every month. 

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or the Union territory level 

shall be constituted by the Central Government in consultation with the concerned State Government or the Union 
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territory Administration with identical composition. DEAC at the district level shall be constituted by the Central 

Government as per the composition given in paragraph 3 A. 

(b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory 

Administration constitute one SEAC for more than one State or Union territory for reasons of administrative convenience 

and cost. 

(c) The EAC and SEAC shall be reconstituted after every three years. 

(d) The authorised members of the EAC, SEACs and DEACs concerned, may inspect any site connected with the project 

or activity in respect of which the prior environmental clearance is sought for the purpose of screening or scoping or 

appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the 

inspection. 

(e) The EAC, SEACs and DEACs shall function on the principle of collective responsibility. The Chairperson shall 

endeavor to reach a consensus in each case and if consensus cannot be reached the view of the majority shall prevail.”; 

(e)  for paragraph 6, the following paragraph shall be substituted, namely:- 

“6.    Application for Prior Environmental Clearance (EC):- 
 An application seeking prior environmental clearance in all cases shall be made by the project proponent in the 

prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix II after the 

identification of prospective site (s) for the project and/or activities to which the application relates; and in Form 1M for 

mining of minor minerals up to five hectare under Category ‘B2’ projects, as given in Appendix VIII, before 

commencing any construction activity, or preparation of land, or mining at the site by the project proponent. The project 

proponent shall furnish along with the application, a copy of the pre-feasibility project report, in addition to Form 1, 

Form 1A, and Form 1M; and in case of construction projects or activities (item 8 of the Schedule), a copy of the 

conceptual plan shall be provided instead of pre-feasibility report.”;   

 (f)   in paragraph 7,-  

    (i) in sub-paragraph (i), under the heading “I. Stage (1)- Screening:”, the existing sub-paragraph shall be lettered as 

sub-paragraph “(A)” and after sub-paragraph as so lettered, the following sub-paragraph shall be inserted, namely:- 

“(B) The cases as specified in Appendix IX shall be exempted from prior environmental clearance.” ; 

(ii) after sub-paragraph 7 (ii), the following sub-paragraph shall be inserted, namely:- 

 “7 (iii) Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining of other Minor 

Minerals: 
(a) The prescribed procedure for preparation of District Survey Report for sand mining or river bed mining and mining of 

other minor minerals is given in Appendix X. 

(b) The prescribed procedure for environmental clearance for mining of minor minerals including cluster situation is 

given in Appendix XI.”; 

(g)  in paragraph 8,-   

(i)    for the letters and word “EAC or SEAC”, the words and letters “EAC or SEAC or DEAC” shall be substituted; 

(ii)   for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee” wherever they occur, the 

words “Expert Appraisal Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal 

Committee” shall be substituted; 

 (h) in paragraph 9, in sub-paragraph (i),- 

for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal 

Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be 

substituted; 

 (i)   in paragraph 10, after sub-paragraph (iii), the following sub-paragraph shall    be inserted, namely:- 

“(iv) The prescribed procedure for sand mining or river bed mining and monitoring is given in Appendix XII.”; 

(j) in paragraph 11, - 

for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal 

Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be 

substituted; 

(k)   in the Schedule,- 

(i) for item 1 (a) and the entries relating thereto, the following item and entries shall be substituted, namely:- 

 (1) (2) (3) (4) (5) 

“1(a) (i) Mining 

of minerals 

 

 

 

 

 

 

 

 �50 ha of mining lease 

area in respect of non-

coal mine lease 

 

>150 ha of mining lease 

area in respect of coal 

mine lease 

 

Asbestos mining 

<50 ha of mining lease 

area in respect of  non-

coal mine lease 

 

�150 ha  of mining lease 

area in respect of coal 

mine lease 

 

 

General Conditions shall apply 

except: 

 

(i) for project or activity of mining of 

minor minerals of Category ‘B2’ (up 

to 25 ha of mining lease area); 

 

(ii) River bed mining projects on 

account of inter-state boundary. 
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 (l)    after Appendix VI, the following appendices shall be inserted, namely:- 

 

“APPENDIX VII 

(See paragraph 3 A) 

Qualifications and terms for the Experts in DEIAA and DEAC 

1. Qualification: The person should have at least (i) 5 years of formal University training in the concerned discipline 

leading to a MA or M Sc Degree or (ii) in case of Engineering/ Technology/ Architectural discipline, 4 years 

formal training course together with prescribed practical training in the field leading to a B. Tech/ B.E./ B. Arch. 

Degree, or (iii) Other professional degree (e.g. MBA etc.) involving a total of 5 years of formal University training 

and prescribed practical training, or (iv) Prescribed apprenticeship/ article ship and pass examinations conducted by 

the concerned professional associations (e.g. Chartered Accountancy) or (v) a University degree, followed by two 

years of formal training in a University or Service Academy (e.g. MBA/MPA etc.). In selecting the individual 

professionals, experience gained by them in their respective fields will be taken note of. 

2. Expert: A professional fulfilling the above eligibility criteria with at least 10 years of relevant experience in the 

field or with an advanced degree (e.g. Ph. D) in a concerned field with at least 5 years of relevant experience. 

3. Age: Below 70 years. However, in the event of non-availability of paucity of experts in a given field, the maximum 

age of a member may be allowed up to 75 years.   

4. Fields: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality, Environment Impact 

Assessment Process, Risk Assessment, Life Sciences, Marine Sciences, Forestry and Wildlife, Environmental 

Economics, Bio-diversity, and River Ecology. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

(ii) Slurry 

pipelines (coal 

lignite and other 

ores) passing 

through national 

parks or 

sanctuaries or 

coral reefs, 

ecologically 

sensitive areas. 

irrespective of mining 

area 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

All projects. 

 

 

 

Note: 
 

(1) Mineral prospecting is exemp- 

ted. ’’;  

 

(2) The prescribed procedure for 

environmental clearance for mining of 

minor minerals including cluster 

situation is given in Appendix XI.”; 

 

(3) The mining leases which have 

obtained environmental clearance 

under Environment Impact 

Assessment Notification, 1994 and  

Environment Impact Assessment 

Notification, 2006 shall not require 

fresh environmental clearance during 

renewal provided the project has valid 

and subsisting environmental 

clearance.  
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5. Tenure: The maximum tenure of expert members shall be for two terms of three years each. 

6. The Expert Members may not be removed prior to expiry of the tenure without cause and proper enquiry. 

APPENDIX VIII 

(See paragraph 6) 

FORM 1 M 

APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND 

EQUAL TO FIVE HECTARE  

 

(II) Basic Information 
(viii) Name of the Mining Lease site: 

(ix) Location / site (GPS Co-ordinates): 

(x) Size of the Mining Lease (Hectare):  

(xi) Capacity of Mining Lease (TPA): 

(xii) Period of Mining Lease: 

(xiii) Expected cost of the Project: 

(xiv) Contact Information: 

Environmental Sensitivity 

Sl. No. Areas Distance in 

kilometer / Details 

1. Distance of project site from nearest rail or road bridge over the concerned River, 

Rivulet, Nallah etc. 
 

2. Distance from infrastructural facilities 

Railway line 

National Highway 

State Highway 

Major District Road 

Any Other Road 

Electric transmission line pole  or tower 

Canal or check dam or reservoirs or lake or ponds 

In-take for drinking water pump house 

Intake for Irrigation canal pumps 

 

3. Areas protected under international conventions,   national or local legislation for 

their ecological, landscape, cultural or other related value 

 

4. Areas which are important or sensitive for ecological reasons - Wetlands, 

watercourses or other water bodies, coastal zone, biospheres, mountains, forests 

 

5. Areas used by protected, important or sensitive   species of flora or fauna for 

breeding, nesting, foraging, resting, over wintering, migration 

 

6.  Inland, coastal, marine or underground waters  

7.  State, National boundaries  

8.  Routes or facilities used by the public for access to recreation or other tourist, 

pilgrim areas 

 

9. Defence installations  

10.  Densely populated or built-up area, distance from nearest human habitation  

11.  Areas occupied by sensitive man-made land uses     

(hospitals, schools, places of worship, community facilities) 

 

12. Areas containing important, high quality or scarce resources 

(ground water resources, surface resources, forestry, agriculture, fisheries, tourism, 

minerals) 

 

13.  Areas already subjected to pollution or environmental damage. (those where existing 

legal environmental standards are exceeded) 

 

14.  Areas susceptible to natural hazard which could cause the project to present 

environmental problems 

 (earthquakes, subsidence, landslides, erosion, flooding 

 or extreme or adverse climatic conditions) 
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15. Is proposed mining site located over or near fissure / fracture for ground water 

recharge 

 

 

16. Whether the proposal involves approval or clearance under the following Regulations 

or Acts, namely:- 

(a) The Forest (Conservation) Act, 1980; 

(b) The Wildlife (Protection) Act, 1972; 

(c) The Coastal Regulation Zone Notification, 2011. 

 If yes, details of the same and their status to be given.   

 

17. Forest land involved (hectares)  

18. Whether there is any litigation pending against the project and/or land in which the 

project is propose to be set up? 

(a) Name of the Court  

(b) Case No. 

(c) Orders or directions of the Court, if any, and its relevance with the proposed 

project. 

 

 

   (Signature of Project Proponent  

Along with name and address) 

APPENDIX – IX 

[See paragraph 7(i) (B)] 

EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE 

 
 The following cases shall not require prior environmental clearance, namely:- 

1. Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare earthen pots, lamp, toys, etc. as 

per their customs. 

2. Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen tiles. 

3. Removal of sand deposits on agricultural field after flood by farmers. 

4. Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or 

community work in village. 

5. Community works like de-silting of village ponds or tanks, construction of village roads, ponds, bunds 

undertaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Government 

sponsored schemes, and community efforts. 

6. Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose of their 

maintenance, upkeep and disaster management.  

7. Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number GU/90(16)/ 

MCR-2189(68)/5-CHH, dated the 14th February, 1990 of the Government of Gujarat. 

8. Digging of well for irrigation or drinking water. 

9. Digging of foundation for buildings not requiring prior environmental clearance. 

10. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain, water body,  etc., to 

deal with any disaster or flood like situation upon orders of District Collector or District Magistrate. 

11. Activities declared by State Government under legislations or rules as non-mining activity with concurrence of 

the Ministry of Environment, Forest and Climate Change, Government of India. 

APPENDIX - X 

[See paragraph 7 (iii) (a)] 

PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT 

 
 The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining 

Guideline) is to ensure the following: 

Identification of areas of aggradations or deposition where mining can be allowed; and identification of areas of erosion 

and proximity to infrastructural structures and installations where mining should be prohibited and calculation of annual 

rate of replenishment and allowing time for replenishment after mining in that area. 

The report shall have the following structure: 

1. Introduction 

2. Overview of Mining Activity in the District 

3 The List of Mining Leases in the District with location, area and period of validity 

4. Details of Royalty or Revenue received in last three years 

5. Detail of Production of Sand or Bajari or minor mineral in last three years 

6. Process of Deposition of Sediments in the rivers of the District 

7. General Profile of the District 

8. Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc. 
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9. Physiography of the District 

10. Rainfall: month-wise 

11. Geology and Mineral Wealth 

 In addition to the above, the report shall contain the following:  

(a)      District wise detail of river or stream and other sand source. 

(b)      District wise availability of sand or gravel or aggregate resources. 

(c)        District wise detail of existing mining leases of sand and aggregates. 

 A survey shall be carried out by the DEIAA with the assistance of Geology Department or Irrigation 

Department or Forest Department or Public Works Department or Ground Water Boards or Remote Sensing Department 

or Mining Department etc. in the district. 

           

Drainage system with description of main rivers 

S. No. Name of the River 
Area drained 

(Sq. Km) 
% Area drained in the District 

    

    

 

 Salient Features of Important Rivers and Streams: 

S. No. Name of the River or Stream 
Total Length in the District (in 

Km) 
Place of origin 

Altitude at 

Origin 

     

     

 

Portion of the River or Stream 

Recommended for Mineral 

Concession 

Length of area 

recommended for 

mineral 

concession (in 

kilometer) 

Average width of 

area 

recommended for 

mineral 

concession (in 

meters) 

Area 

recommended for 

mineral concession 

(in square meter) 

Mineable mineral 

potential (in metric 

tonne) (60% of total 

mineral potential) 

     

 

Mineral Potential    

Boulder (MT) Bajari (MT) Sand (MT) 
Total Mineable Mineral Potential 

(MT) 

    

    

Annual Deposition    

    

    

 

S. 

No. 

River or 

Stream 

Portion of the 

river or stream 

recommended for 

mineral 

concession 

Length of area 

recommended for 

mineral 

concession (in 

kilometer) 

Average width of 

area 

recommended for 

mineral 

concession (in 

meters) 

Area 

recommended for 

mineral concession 

(in square meter) 

Mineable mineral 

potential (in metric 

tonne) (60% of total 

mineral potential) 

       

       

Total for the 

District 

     

 

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers from Irrigation department, State 

Pollution Control Board or Committee, Forest department, Geology or mining officer shall visit each site for which 

environmental clearance has been applied for and make recommendation on suitability of site for mining or prohibition 

thereof. 

Methodology adopted for calculation of Mineral Potential: 
 The mineral potential is calculated based on field investigation and geology of the catchment area of the river or 

streams. As per the site conditions and location, depth of minable mineral is defined. The area for removal of the mineral 

in a river or stream can be decided depending on geo-morphology and other factors, it can be 50 % to 60 % of the area of 

a particular river or stream. For example in some hill States mineral constituents like boulders, river born Bajri, sand up 
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to a depth of one meter are considered as resource mineral. Other constituents like clay and silt are excluded as waste 

while calculating the mineral potential of particular river or stream.  

The District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall 

be placed in the public domain by keeping its copy in Collectorate and posting it on district’s website for twenty one 

days. The comments received shall be considered and if found fit, shall be incorporated in the final Report to be finalised 

within six months by the DEIAA. 

The District Survey Report shall form the basis for application for environmental clearance, preparation of 

reports and appraisal of projects. The Report shall be updated once every five years.  

 

APPENDIX - XI 

[See paragraph 7 (iii) (b)] 

PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING 

CLUSTER  

     The following policy shall be followed for environmental clearance of mining of minor minerals including 

cluster situation:- 

(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for 

minor minerals are of lease area less than 5 hectare. It is also reported that in hill States getting a stretch in river 

with area more than 5 hectare is very uncommon. So the size of lease for minor minerals including river sand 

mining will be determined by the States as per their circumstances. 

 

(2). The mining of minor minerals is mostly in clusters. The Environment Impact Assessment or Environment 

Management Plan are required to be prepared for the entire cluster in order to capture all the possible 

externalities. These reports shall capture carrying capacity of the cluster, transportation and related issues, 

replenishment and recharge issues, geo-hydrological study of the cluster area. The Environment Impact 

Assessment or Environment Management Plan shall be prepared by the State or State nominated Agency or group 

of project proponents in the Cluster or the project proponent in the cluster. 

(3). There shall be one public consultation for entire cluster after which the final Environment Impact Assessment or 

Environment Management Plan report for the cluster shall be prepared. 

(4). Environmental clearance shall be applied for and issued to the individual project proponent. The individual lease 

holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for 

application for environmental clearance. The cluster Environment Impact Assessment or Environment 

Management Plan shall be updated as per need keeping in view any significant change. 

(5). The details of cluster Environment Impact Assessment or Environment Management Plan shall be reflected in 

each environmental clearance in that cluster and DEAC, SEAC, and EAC shall ensure that the mitigative 

measures emanating from the Environment Impact Assessment or Environment Management Plan study are fully 

reflected as environmental clearance conditions in the environmental clearance’s of individual project proponents 

in that cluster. 

(6). A cluster shall be formed when the distance between the peripheries of one lease is less than 500 meters from the 

periphery of other lease in a homogeneous mineral area.  

(7). Form 1M, Pre-Feasibility Report and mine plan for Category ‘B2’ projects for mining of minor minerals shall be 

prepared by the Registered Qualified Person or Accredited Consultants of Quality Council of India, National 

Accreditation Board for Education and Training. The Environment Impact Assessment or Environment 

Management Plan for Category ‘A’ and Category ‘B1’ projects shall be prepared by the accredited consultants of 

Quality Council of India, National Accreditation Board for Education and Training. 

(8). The SEIAAs shall have supervisory jurisdiction over the DEIAAs and decisions of DEIAA shall be reviewed by 

the SEIAA without prejudice to any provisions under any existing law. 

Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster 

situation 

 
Area of Lease 

(Hectare) 

Category 

of  

Project 

Require-

ment of 

EIA / 

EMP 

Require-

ment of 

Public 

Hearing 

Require-

ment of 

EC 

Who can 

prepare 

EIA/ EMP 

Who will 

apply for 

EC 

Authority to 

appraise/ 

grant EC 

Authority to 

monitor EC 

compliance 

EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease 

0 – 5ha ‘B2’ Form –1M, 

PFR and 

Approved 

Mine Plan 

No Yes Project 

Proponent 

Project 

Proponent 

DEAC/ 

DEIAA  

DEIAA 

SEIAA 

SPCB 

CPCB 

MoEFCC 

Agency 

35751



24       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)] 

 
> 5 ha and < 

25 ha 

‘B2’ Form –I, 

PFR and 

Approved 

Mine Plan 

and EMP 

No Yes Project 

Proponent 

Project 

Proponent 

SEAC / 

SEIAA 

nominated by 

MoEFCC 

� 25ha  and < 

50ha 

‘B1’ Yes Yes Yes Project 

Proponent 

Project 

Proponent 

SEAC/ 

SEIAA 

� 50 ha  ‘A’ Yes Yes Yes Project 

Proponent 

Project 

Proponent 

EAC/ 

MoEFCC 

EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation   

Cluster area 

of mine leases 

up to 5 ha  

‘B2’ Form –1M, 

PFR and 

Approved 

Mine Plan 

No Yes State, State 

Agency, 

Group of 

Project 

Proponents, 

Project 

Proponent 

Project 

Proponent 

DEAC/ 

DEIAA/ 

DEIAA 

SEIAA 

SPCB 

CPCB 

MoEFCC 

Agency 

nominated by 

MoEFCC Cluster area 

of Mine leases 

> 5 ha and < 

25 ha with no 

individual 

lease > 5 ha 

‘B2’ Form –I, 

PFR and 

Approved 

Mine Plan 

and one 

EMP for  

all leases in 

the Cluster 

No Yes State, State 

Agency, 

Group of 

Project 

Proponents, 

Project 

Proponent 

Project 

Proponent 

DEAC/ 

DEIAA/ 

Cluster of 

mine leases of 

area � 25 

hectares with 

individual 

lease size < 

50ha 

‘B1’ Yes Yes Yes State, State 

Agency, 

Group of 

Project 

Proponents, 

Project 

Proponent 

Project 

Proponent 

SEAC/ 

SEIAA 

Cluster of any 

size with any 

of the 

individual 

lease � 50ha 

‘A’ Yes Yes Yes State, State 

Agency, 

Group of 

Project 

Proponents, 

Project 

Proponent 

Project 

Proponent 

EAC/ 

MoEFCC 

 

APPENDIX - XII 

[See paragraph 10 (iv)] 

PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING 

1. The security feature of Transport Permit shall be as under: 

(a) Printed on Indian Banks’ Association (IBA) approved Magnetic Ink Character Recognition (MICR) Code 

paper. 

(b) Unique Barcode. 

(c) Unique Quick Response (QR) code. 

(d) Fugitive Ink Background. 

(e) Invisible Ink Mark. 

(f) Void Pantograph. 

(g) Watermark. 

2.  Requirement at Mine Lease Site: 

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone. 
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(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Internet Connection, Power 

Back up. 

(c) Access control of mine lease site. 

(d) Arrangement for weight or approximation of weight of mined out mineral on basis of volume of the trailer of 

vehicle used. 

3. Scanning of Transport Permit or Receipt and Uploading on Server: 

(a) Website: Scanning of receipt on mining site can be done through barcode scanner and computer using the 

software; 

(b) Android Application: Scanning on mining site can be done using Android Application using smart phone. It 

will require internet availability on SIM card; 

(c) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS through mobile. Once 

Transport Permit or Receipt get uploaded, an unique invoice code gets generated with its validity period. 

4. Proposed working of the system: 

 The State Mining Department should print the Transport Permit or Receipt with security features enumerated at 

Paragraph 1 above and issue them to the mine lease holder through the District Collector. Once these Transport 

Permits or Receipts are issued, they would be uploaded on the server against that mine lease area. Each receipt 

should be preferably with pre-fixed quantity, so the total quantity gets determined for the receipts issued. 

 When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that particular barcode gets 

used and its validity time is recorded on the server. So all the details of transporting of mined out material can be 

captured on the server and the Transport Permit or Receipt cannot be reused. 

5. Checking On Route: 

 The staff deployed for the purpose of checking of vehicles carrying mined mineral should be in a position to check 

the validity of Transport Permit or Receipt by scanning them using website, Android Application and SMS. 

6. Breakdown of Vehicle: 

 In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended by sending SMS by 

driver in specific format to report breakdown of vehicle. The server will register this information and register the 

breakdown. The State can also establish a call centre, which can register breakdowns of such vehicles and extend 

the validity period. The subsequent restart of the vehicle also should be similarly reported to the server or call 

centre. 

7. Tracking of Vehicles: 

 The route of vehicle from source to destination can be tracked through the system using check points, RFID Tags, 

and GPS tracking. 

8. Alerts or Report Generation and Action Review: 

 The system will enable the authorities to develop periodic report on different parameters like daily lifting report, 

vehicle log or history, lifting against allocation, and total lifting. The system can be used to generate auto mails or 

SMS. This will enable the District Collector or District Magistrate to get all the relevant details and shall enable the 

authority to block the scanning facility of any site found to be indulged in irregularity. Whenever any authority 

intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall be mandatory for the 

officer to fill in the report on action taken. Every intercepted vehicle shall be tracked. 

 The monitoring of mined out mineral, environmental clearance conditions and enforcement of Environment 

Management Plan will be ensured by the DEIAA, SEIAA and the State Pollution Control Board or Committee. The 

monitoring arrangements envisaged above shall be put in place not later than three months. The monitoring of 

enforcement of environmental clearance conditions shall be done by the Central Pollution Control Board, Ministry 

of Environment, Forest and Climate Change and the agency nominated by the Ministry for the purpose.”. 

[No.  Z-11013/98/2014-IA-II (M)] 

MANOJ KUMAR SINGH, Jt. Secy.  

 

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide 

number S.O. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers :-  
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1.  S.O. 1737 (E) dated the 11th October, 2007; 

2.  S.O. 3067 (E) dated the 1st December, 2009;  

3.  S.O. 695 (E) dated the 4th April, 2011;  

4.  S.O. 2896 (E) dated the 13th December, 2012; 

5.  S.O. 674 (E) dated the 13th March, 2013;  

6.   S.O. 2204 (E ) dated the 19th July 2013; 

7.   S.O. 2555 (E ) dated the 21st August, 2013; 

8. S.O. 2559 (E) dated the 22nd August, 2013; 

9.  S.O. 2731 (E) dated the 9th September, 2013;  

10. S.O. 562 (E) dated the 26th February, 2014;  

11. S.O. 637 (E) dated the 28th February, 2014;   

12. S.O. 1599 (E) dated the 25th June, 2014; 

13. S.O. 2601 (E) dated the 7th October, 2014; 

14.  S.O. 2600 (E) dated the 9th October, 2014 

15. S.O. 3252 (E) dated the 22nd December, 2014;  

16.  S.O. 382 (E) dated the 3rd. February, 2015; 

17.  S.O. 811 (E) dated the 23rd March, 2015; 

18.  S.O. 996 (E) dated the 10th April, 2015; 

19.  S.O. 1142 (E ) dated the 17th April, 2015; 

20.  S.O. 1141 (E) dated the 29th April, 2015;  

21.  S.O. 1834 (E) dated the 6th July, 2015. 
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izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

la-  2827] ubZ fnYyh] cq/okj] tqykbZ 25] 2018@Jko.k  3] 1940    
No. 2827] NEW DELHI, WEDNESDAY,  JULY  25,  2018/SHRAVANA 3,  1940 पया�वरणपया�वरणपया�वरणपया�वरण,,,,    वन और जलवाय ुप�रवत�न म�ंालयवन और जलवाय ुप�रवत�न म�ंालयवन और जलवाय ुप�रवत�न म�ंालयवन और जलवाय ुप�रवत�न म�ंालय    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द�ली, 25 जुलाई, 2018 का.आका.आका.आका.आ....    3611361136113611(अ).(अ).(अ).(अ).————भारत सरकार के त�कालीन    पया�वरण और वन मं�ालय क� अिधसूचना सं. का.आ. 1533(अ) तारीख 14 िसतंबर, 2006, भारत के राजप�, असाधारण, भाग II, खंड 3, उपखंड (ii) म) (िजसे इसम) इसके प+ात् उ. अिधसूचना कहा गया ह)ै 2कािशत क� गई थी, िजसके 5ारा पूव� पया�वरण िनकासी के संबंध म) िनदशे जारी �कए गए ह8 ;  और पया�वरण, वन और जलवायु प:रवत�न मं�ालय म) उ. अिधसूचना को का.आ. 141(अ) तारीख 15 जनवरी, 2016 5ारा संशोिधत �कया ह,ै िजसम) गौण खिनज? के िलए िजला सव@Aण :रपोट� तैयार करने क� 2�Cया को िविहत �कया गया ह ै;  और रांची िDथत माननीय झारखंड उG Hयायालय ने 2015 क� :रट यािचका (पीआईएल) संKया 1806, Dव2ेरणा बनाम झारखंड राNय एवं अHय के मामले म) :रट यािचका (पीआईएल) सं. 2013 क� 290, हमेंत कुमार िश�कारवर बनाम झारखंड राNय एवं अHय के मामले म), अHय बात? के साथ, तारीख 11 अ2ैल, 2018 और 19 जून, 2018 के आदशे म) बालू और रेत से िभP गौण खिनज? के िलए िजला सव@Aण :रपोट� तैयार करने या बालू और रेत से िभP गौण खिनज? क� िजला सव@Aण :रपोट� तैयार करने के िलए शि.य? का 2�यायोजन करने के िलए राNय सरकार और/या िजला पया�वरण सघंात िनधा�रण 2ािधकरण और िजला िवशेषT मू�यांकन सिमित को िनदशे �दया ह ै;  और क) Uीय सरकार लोक िहत म) पया�वरण (संरAण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (क) के अधीन सूचना दनेे क� अपेAा से अिभमुि. 2दान करती ह ै;  और क) Uीय सरकार, पया�वरण (संरAण) िनयम, 1986 के िनयम 5 के उपिनयम (4) के साथ प:ठत पया�वरण (सरंAण) अिधिनयम, 1986 (1986 का 29) क� धारा 3 क� उपधारा (1) और उपधारा (2) के खंड (v) 5ारा 2दW शि.य? का 2योग करते Xए भारत सरकार के त�कालीन पया�वरण और वन म�ंालय क� अिधसूचना स.ं का.आ. 1533(अ) तारीख  14 िसतंबर, 2006 म) िनYिलिखत और संशोधन करती ह,ै अथा�त् :--  

40
ANNEXURE-R1/2
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 उ. अिधसूचना म) प:रिश[ 10 के Dथान पर िनYिलिखत रखा जाएगा, अथा�त् :--  ““““प�रिश� 10प�रिश� 10प�रिश� 10प�रिश� 10    [[[[पैरा 7 (पैरा 7 (पैरा 7 (पैरा 7 (iiiiiiiiiiii) (क) देख�) (क) देख�) (क) देख�) (क) देख�]]]]    1.1.1.1.    बालू खनन या नदी तल खनन के िलए िजला सव��ण �रपोट" तैयार करने के िलए $%&याबालू खनन या नदी तल खनन के िलए िजला सव��ण �रपोट" तैयार करने के िलए $%&याबालू खनन या नदी तल खनन के िलए िजला सव��ण �रपोट" तैयार करने के िलए $%&याबालू खनन या नदी तल खनन के िलए िजला सव��ण �रपोट" तैयार करने के िलए $%&या    िजला सव@Aण :रपोट� तैयार करने का मुKय उ\े]य (भरणीय बालू खनन के िलए माग�दश�क िस^ांत? के अनुसार) िनYिलिखत को सुिनि+त करना ह ै:--  उGयन या जमाव के Aे�? क� पहचान, जहां खनन को अनुTात �कया जा सकता ह ै ; और भूAयण के Aे�? क� पहचान तथा अवसंरचना ढांच? और 2ित`ापन? से िनकटतता जहां खनन को 2ितिष^ �कया जाना चािहए और भराई क� वाaष�क दर क� गणना तथा उस Aे� म) खनन के प+ात् भराई के िलए समय को अनुTात करना ।  :रपोट� के िनYिलिखत सघंटक ह?गे :  (1) 2Dतावना ;  (2) िजल ेम) खनन काय�कलाप? का िवहगंावलोकन ;  (3) अविDथित Aे� और वैधता क� अविध सिहत िजले म) खनन पc? क� सूची ;  (4) िपछले तीन वष� म) 2ाe DवािमDव या राजDव के fयौरे ;  (5) िपछले तीन वष� के दौरान बालू या रेत या गौण खिनज के उ�पादन के fयौरे ;  (6) िजल ेक� न�दय? म) तलछट के जमा होने क� 2�Cया ;  (7) िजल ेका साधारण 2ोफाइल ;  (8) िजल ेम) भ ूउपयोग का पैटन� : वन, कृिष, उhान कृिष, खनन आ�द ;  (9) िजल ेक� भूगभjय िDथित ;  (10) मासवार वषा� ;  (11) भूगभ� और खनीज संपदा ।  पूवk. के अित:र. :रपोट� म) िनYिलिखत अंतaव�[ ह?गे :  (क) िजलावार नदी या धारा और अHय रेत के lोत के fयौरे ;  (ख) िजलावार रेत या कंकड़ या समn ससंाधन? क� उपलfधता ;  (ग) िजलावार िवhमान रेत के खनन पc? के fयौरे और समn ।  िजला पया�वरण संघात िनधा�रण 2ािधकरण 5ारा भूिवTान िवभाग या oसंचाई िवभाग या वन िवभाग या लोक िनमा�ण िवभाग या भ-ूजल बोड� या सुदरू संवेदन िवभाग या खनन िवभाग आ�द क� सहायता स े िजले म) सव@Aण �कया  जाएगा ।  मु)य न%दय* के िववरण सिहत िनकासी $णाली मु)य न%दय* के िववरण सिहत िनकासी $णाली मु)य न%दय* के िववरण सिहत िनकासी $णाली मु)य न%दय* के िववरण सिहत िनकासी $णाली     Cम स.ं  नदी का नाम  िनpकासन Aे�  (वग� �कलोमीटर)  िजले म) 2ितशत िनpकािसत Aे�  (1)    (2)      मह,वपूण" न%दय* और धारा/ क0 म)ुय िवशेषताएं : मह,वपूण" न%दय* और धारा/ क0 म)ुय िवशेषताएं : मह,वपूण" न%दय* और धारा/ क0 म)ुय िवशेषताएं : मह,वपूण" न%दय* और धारा/ क0 म)ुय िवशेषताएं :     Cम स.ं  नदी या धारा का नाम  िजले म) कुल लंबाई (�कलोमीटर म))  उqव का Dथान  उqव के Dथान पर ऊंचाई  (1)     (2)        
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 खिनज छूट के िलए िसफा:रश �कया गया नदी या धारा का भाग  खिनज छूट के िलए िसफा:रश �कए गए Aे� क� लंबाई (�कलोमीटर म)) खिनज छूट के िलए िसफा:रश �कए गए Aे� क� औसत चौड़ाई (मीटर म))  खिनज छूट के िलए िसफा:रश �कया गया Aे� (वग� मीटर म))  खनन योsय खिनज Aमता (मी:tक टन म)) (कुल खिनज Aमता का 60 2ितशत)              खिनज Aमता  बो�डर (मी:tक टन)  रेत (मी:tक टन) बालू  (मी:tक टन) कुल खनन योsय खिनज Aमता (मी:tक टन)          वाaष�क जमाव           Cम स.ं  नदी या धारा  खिनज छूट के िलए िसफा:रश �कया गया नदी या धारा का भाग  खिनज छूट के िलए िसफा:रश �कए गए Aे� क� लंबाई (�कलोमीटर म)) खिनज छूट के िलए िसफा:रश �कए गए Aे� क� औसत चौड़ाई (मीटर म))  खिनज छूट के िलए िसफा:रश �कया गया Aे� (वग� मीटर म))  
खनन योsय खिनज Aमता (मी:tक टन म)) (कुल खिनज Aमता का 60 2ितशत)   (1)       (2)        िजल े के िलए योग         उप 2भागीय सिमित, जो (i) उप 2भागीय मिजDtेट (ii) िनYिलिखत िवभाग? के अिधका:रय? (क) oसंचाई िवभाग (ख) राNय 2दषूण िनयं�ण बोड� या सिमित (ग) वन िवभाग (घ) भ-ूिवTान या खनन अिधकारी से िमलकर बनेगी, खनन के िलए उपयु.ता या खनन को 2ितिष^ करने के िलए 2�येक Dथान का, िजसके िलए पया�वरण िनकासी का आवेदन �कया गया ह,ै uमण करेगी ।  खनन �खनन �खनन �खनन �मता क0 सगंणना करने के िलए अंगीकृत िविध : मता क0 सगंणना करने के िलए अंगीकृत िविध : मता क0 सगंणना करने के िलए अंगीकृत िविध : मता क0 सगंणना करने के िलए अंगीकृत िविध :     खनन Aमता क� संगणना Dथान क� जांच और नदी या धारा के आवाह Aे� के भ-ूिवTान के आधार पर क� जाएगी । Dथल िDथित और अविDथित, खनन योsय खिनज? को प:रभािषत �कया जाएगा । �कसी नदी या धारा म) खिनज? के खनन का िविन+य भ-ूआकृित िवTान और अHय कारक? के आधार पर �कया जा सकता ह,ै यह �कसी िविश[ नदी या धारा के Aे� का 50 स े60 2ितशत हो सकता ह ै। उदाहरणाथ� कुछ पहाड़ी राNय? म) खिनज संघटक, जैसे बो�डर, नदी से उ�पP रेत, बालू को एक मीटर तक संसाधन खिनज माना जाता ह ै। अHय संघटक जैसे vले और तलछट को �कसी िविश[ नदी या धारा क� खिनज Aमता क� संगणना करते समय अपिश[ माना जाता ह ै।   िजला सव@Aण :रपोट� िजले म) तैयार क� जाएगी और उसके 2ाwप को पिfलक डोमेन म) कलेvटर के काया�लय म) 
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 उसक� एक 2ित रखकर रखा जाएगा तथा उस े 21 �दन के िलए िजले क� वेबसाइट पर भी पोDट �कया जाएगा । 2ाe :टxपिणय? पर िवचार �कया जाएगा तथा य�द सही पाया जाता ह ैतो िजला पया�वरण संघात िनधा�रण 2ािधकरण 5ारा छह मास के भीतर तैयार क� जाने वाली अंितम :रपोट� म) उस ेसिyमिलत �कया जाएगा ।   िजला सव@Aण :रपोट� पया�वरण िनकासी, :रपोटz और मू�यांकन प:रयोजना{ को तैयार करने का आधार बनेगी । :रपोट� को 2�येक पांच वष� म) एक बार अhतन �कया जाएगा ।  II.II.II.II.    बालू खनन या नदी तल खनन से िभ8 गौण खिनज* के िलए िजला सव��ण �रपोट" तैयार करने क0बालू खनन या नदी तल खनन से िभ8 गौण खिनज* के िलए िजला सव��ण �रपोट" तैयार करने क0बालू खनन या नदी तल खनन से िभ8 गौण खिनज* के िलए िजला सव��ण �रपोट" तैयार करने क0बालू खनन या नदी तल खनन से िभ8 गौण खिनज* के िलए िजला सव��ण �रपोट" तैयार करने क0    $%&या $%&या $%&या $%&या      िजला सव@Aण :रपोट� को िजले म) 2�येक गौण खिनज के िलए पृथक् wप से तैयार �कया जाएगा और उसके |ा}ट को पिfलक डोमेन म) कलेvटर के काया�लय म) उसक� एक 2ित रखकर रखा जाएगा तथा उस े21 �दन के िलए िजले क� वेबसाइट पर भी पोDट �कया जाएगा । 2ाe :टxपिणय? पर िवचार �कया जाएगा तथा य�द सही पाया जाता ह ैतो िजला पया�वरण संघात िनधा�रण 2ािधकरण 5ारा छह मास के भीतर तैयार क� जाने वाली अंितम :रपोट� म) उसे सिyमिलत �कया जाएगा ।  बालू खनन या नदी तल खनन से िभP गौण खिनज? के िलए िजला सव@Aण :रपोट� नीचे वaण�त संघटक? के अनुसार होगी :--  बालू खनन या नदी तल खनन बालू खनन या नदी तल खनन बालू खनन या नदी तल खनन बालू खनन या नदी तल खनन से िभ8 गौण खिनज* के िलएसे िभ8 गौण खिनज* के िलएसे िभ8 गौण खिनज* के िलएसे िभ8 गौण खिनज* के िलए    िजला सव��ण �रपोट" तैयार करने का $ा:पिजला सव��ण �रपोट" तैयार करने का $ा:पिजला सव��ण �रपोट" तैयार करने का $ा:पिजला सव��ण �रपोट" तैयार करने का $ा:प    (1) 2Dतावना ;  (2) िजल ेम) खनन काय�कलाप? का िवहगंावलोकन ;  (3) िजल ेका साधारण 2ोफाइल ;  (4) िजल ेक� भूगभjय िDथित ;  (5) oसंचाई िनpकासन पैटन� ;  (6) िजल ेम) भ ूउपयोग का पैटन� : वन, कृिष, उhान कृिष, खनन आ�द ;  (7) िजल ेम) सतह जल और भिूमगत जल का प:रद]ृय ;  (8) िजल ेम) वषा� वृिW और जलवायु िDथित ;  (9) िनYिलिखत 2ाwप के अनुसार िजले म) खनन पc? के fयौरे :--  Cम स.ं  खिनज का नाम  पcेदार का नाम पcेदार का नाम और संपक�  संKया  खनन पcा अनुदान आदशे संKया एवं तारीख खनन पcे का Aे� (हvेटेयर म)) खनन पcे क� अविध (2ारंिभक)  खनन पcे क� अविध (पहला/दसूरा ..... नवीकरण)        से  तक  से  तक  1 2 3 4 5 6 7 8 9 10                     खनन 2चालन के 2ारंभ होने क� तारीख  2ािDथित (काय�शील/गैर-काय�शील पारेषण आ�द के िलए Dथायी wप से काय�शील) 
कैिxटव/गैर-कैिxटव  पया�वरणीय िनकासी अिभ2ाe (हां/नह~) य�द हां तो पया�वरण िनकासी अनुदW करने क� तारीख सिहत प� संKया  

खनन पcे क� अविDथित (अAांश एवं दशेांतर)  खनन क� िविध (खुली/भिूमगत)  
11 12 13 14 15 16       
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 (10) िपछले तीन वष� के दौरान 2ाe DवािमDव या राजDव     (11) िपछले तीन वष� के दौरान उ�पादन �कए गए गौण खिनज के fयौरे     (12) िजल ेका खिनज मानिच�     (13) िनYिलिखत 2wप के अनुसार िजले म) आशय प� के धारक? क� उसक� वैधता सिहत सूची :--  Cम स.ं  खिनज का नाम  पcेदार का नाम  आशय प� धारक का पता एवं संपक�  संKया  आशय प� आदशे क� संKया एवं तारीख  आबं:टत �कए जाने वाले खनन पcे का Aे�  आशय प� क� वैधता  उपयोग (कैिxटव/ गैर-कैिxटव)  खनन पcे क� अविDथित (अAांश एवं दशेांतर)  1 2 3 4 5 6 7 8 9           (14) िजल ेम) उपलfध कुल खिनज भडंार ;  (15) िजल ेम) उपलfध खिनज क� �ािलटी / nेड ;  (16) खिनज का उपयोग ;  (17) िपछले तीन वषz के दौरान खिनज क� मांग और पूaत� ;  (18) िजल ेके मानिच� पर िच�नां�कत खिनज पcे ;  (19) उस Aे� के fयौरे, जहां खिनज पc? का समूह ह,ै अथा�त् खिनज पc? क� संKया, अविDथित (अAांश और दशेांतर) ;  (20) िजल ेम) पा:रिDथितक� संवेदनशील Aे�, य�द कोई हो ;  (21) पया�वरण (वायु, जल, �विन, मृदा, वनDपित और 2ाणी, भू-उपयोग, कृिष, वन आ�द) पर खनन काय�कलाप का संघात ;  (22) पया�वरण पर खनन सघंात को कम करने के िलए उपचारा�मक उपाय ;  (23) खनन �कए गए Aे� को पुन: 2ाe करना (िजले म) िनयम? और िविनयम, 2Dतािवत पुन: 2ािe योजना के अनुसार) सवkWम �वहार को पहले ही काया�िHवत �कया गया ह ै;  (24) जोिखम िनधा�रण एवं आपदा 2बंधन योजना ;  (25) िजल ेम) �वसाियक सरुAा मु\? के fयौरे (िसिलकोिसस एवं तपे�दक के रोिगय? के िपछले पांच वष� के डाटा को 2Dतुत करने क� आव]यकता ह)ै ;  (26) िजल ेम) पहले ही अनुदW पc? के संबंध म) पौधा रोपण और ह:रत पcी िवकास ;  (27) कोई अHय सूचना ।  िजला पया�वरण सघंात िनधा�रण 2ािधकरण (डीईआईएए) िजले म) गौण खिनज क� �कDम क� 2कृित के आधार पर संबंिधत राNय सरकार के खिनज और भ-ूिवTान िवभाग के परामश� से िजला सव@Aण :रपोट� म) अित:र. मानक? को सिyमिलत कर सकेगी ।  िजला सव@Aण :रपोट� पया�वरणीय िनकासी, :रपोटz को तैयार करने और प:रयोजना{ के म�ूयांकन के िलए आधार होगी । :रपोट� को 2�येक पांच वष� म) एक बार अhतन �कया जाएगा ।”।  [फा. सं. एल-11011/26/2018-आईए-II(एम)] Tानेश भारती, संयु. सिचव 
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 �ट;प�ट;प�ट;प�ट;पण ण ण ण :::: मलू अिधसूचना भारत के राजप�, असाधारण, भाग II, खंड 3, उप-खंड (ii) म) स.ं का.आ. 1533(अ) तारीख  14 िसतंबर 2006 5ारा 2कािशत क� गई थी और त�प+ात् उसे िनYानुसार संशोिधत �कया गया :--  1.  का. आ. 1949 (अ), तारीख 13 नवंबर, 2006; 2.  का. आ. 1737 (अ), तारीख 11 अv तूबर , 2007; 3.  का. आ. 3067 (अ), तारीख 1 �दसंबर, 2009; 4.  का. आ. 695 (अ), तारीख 4 अ2ैल, 2011; 5.  का. आ. 156 (अ), तारीख 25 जनवरी, 2012; 6.  का. आ. 2896 (अ), तारीख 13 �दसंबर, 2012; 7.  का. आ. 674 (अ), तारीख 13 माच�, 2013; 8.  का. आ. 2204 (अ), तारीख 19 जुलाई 2013; 9.  का. आ. 2555 (अ), तारीख 21 अगDत, 2013 ; 10  का. आ. 2559 (अ), तारीख 22 अगDत, 2013; 11.  का. आ. 2731 (अ), तारीख 9 िसतंबर, 2013; 12.  का. आ. 562 (अ), तारीख 26 फरवरी, 2014; 13.  का. आ. 637 (अ), तारीख 28 फरवरी, 2014; 14.  का. आ. 1599 (अ), तारीख 25 जून, 2014; 15.  का. आ. 2601 (अ), तारीख 7 अv तूबर, 2014; 16.  का. आ. 2600 (अ), तारीख 9 अvटूबर, 2014; 17.  का. आ. 3252 (अ), तारीख 22 �दसंबर, 2014; 18.  का. आ. 382 (अ), तारीख 3 फरवरी, 2015; 19.  का. आ. 811 (अ), तारीख 23 माच�, 2015; 20.  का. आ. 996 (अ), तारीख 10 अ2ैल, 2015; 21.  का. आ. 1142 (अ), तारीख 17 अ2ैल, 2015; 22.  का. आ. 1141 (अ), तारीख 2 9 अ2ैल, 2015; 23.  का. आ. 1834 (अ), तारीख 6 जुलाई, 2015; 24.  का. आ. 2571 (अ), तारीख 31 अगDत, 2015; 25.  का. आ. 2572 (अ), तारीख 14 िसतंबर, 2015; 26.  का. आ. 141 (अ), तारीख 15 जनवरी, 2016; 27.  का. आ. 648 (अ), तारीख 3 माच�, 2016; 28. का. आ. 2269 (अ) तारीख 1 जुलाई, 2016; 29.     का. आ. 2944 (अ), तारीख 14 िसतंबर, 2016; 30.  का. आ. 3518 (अ) तारीख 23 नवंबर 2016; 31.  का. आ. 3999 �दसंबर (अ) तारीख 9 �दसंबर, 2016; और  32.  का. आ. 4241 (अ) तारीख 30 �दसंबर, 2016  
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 25th July, 2018 

S.O. 3611(E).—Whereas by notification of the Government of India in the erstwhile  Ministry of 

Environment and Forest issued vide number S.O. 1533(E), dated the 14
th
 September, 2006 published in the 

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) (hereinafter referred to as the said 

notification) directions have been given regarding the prior environmental clearance;  

And whereas, the Ministry of Environment, Forest and Climate Change has amended the said 

Notification vide S.O. 141 (E) dated 15th January, 2016 wherein the procedure for preparation of District 

Survey Report for minor mineral has been prescribed;  

And whereas, the Hon’ble High Court of Jharkhand at Ranchi in its orders dated the 11
th
 April, 2018 

and 19th June, 2018 in W.P. (PIL) No. 1806 of  2015, in the matter of Court on its Own Motion Versus the 

State of Jharkhand & Others with W.P. (PIL) No. 290 of 2013, in the matter of Hemant Kumar Shilkarwar 

Versus the State of Jharkhand & Others, has inter-alia directed the preparation of District Survey Report for 

minor minerals other than Sand and Bajri or delegation of the powers for preparation of format of District 

Survey Report of minor minerals other than sand and bajri to the State Government and/or District 

Environment Impact Assessment Authority and District Expert Appraisal Committee;  

And whereas, the Central Government hereby in the public interest dispense with the requirement of 

notice under clause (a) of sub-rule (3) of rule 5 of the Environment Protection Rules, 1986, 

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) 

of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the 

Environment (Protection) Rules, 1986, the Central Government hereby makes the following further 

amendments to the notification of the Government of India, in the erstwhile Ministry of Environment and 

Forests vide number S.O. 1533(E), dated the 14th September, 2006, namely: –  

In the said notification, for Appendix X, the following shall be substituted, namely: -  

“APPENDIX - X  

[See paragraph 7 (iii) (a)] 

I. PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT FOR SAND 

 MINING OR RIVER BED MINING 

 The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining 

Guideline) is to ensure the following: - 

Identification of areas of aggradations or deposition where mining can be allowed; and identification 

of areas of erosion and proximity to infrastructural structures and installations where mining should be 

prohibited and calculation of annual rate of replenishment and allowing time for replenishment after 

mining in that area. 

The report shall have the following structure: 

(1) Introduction; 

(2) overview of Mining Activity in the District; 

(3) the List of Mining Leases in the District with location, area and period of validity; 

(4) details of Royalty or Revenue received in last three years; 

(5) detail of Production of Sand or Bajri or minor mineral in last three years; 

(6) process of Deposition of Sediments in the rivers of the District; 

(7) general Profile of the District; 

(8) land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.; 

(9) physiography of the District; 
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(10) rainfall: month-wise; 

(11) geology and Mineral Wealth. 

 In addition to the above, the report shall contain the following:  

(a)      District wise detail of river or stream and other sand source; 

(b)      District wise availability of sand or gravel or aggregate resources; 

(c)      District wise detail of existing mining leases of sand and aggregates. 

A survey shall be carried out by the District Environment Impact Assessment Authority with the assistance of 

Geology Department or Irrigation Department or Forest Department or Public Works Department or Ground 

Water Boards or Remote Sensing Department or Mining Department etc. in the district. 

          Drainage system with description of main rivers 

S. No. Name of the River 
Area drained 

(Sq. Km) 
% Area drained in the District 

(1)     

(2)     

 

 Salient Features of Important Rivers and Streams: 

S. No. Name of the River or Stream 
Total Length in the District 

(in Km) 
Place of origin 

Altitude at 

Origin 

(1)      

(2)      

 

Portion of the River or Stream 

Recommended for Mineral 

Concession 

Length of area 

recommended 

for mineral 

concession (in 

kilometer) 

Average width 

of area 

recommended 

for mineral 

concession (in 

meters) 

Area 

recommended 

for mineral 

concession (in 

square meter) 

Mineable mineral 

potential (in metric 

tonne) (60% of total 

mineral potential) 

     

 

Mineral Potential    

Boulder (MT) Bajari (MT) Sand (MT) 
Total Mineable Mineral 

Potential (MT) 

    

    

Annual Deposition    
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S. 

No. 

River 

or 

Stream 

Portion of the 

river or stream 

recommended 

for mineral 

concession 

Length of area 

recommended 

for mineral 

concession (in 

kilometer) 

Average width 

of area 

recommended 

for mineral 

concession (in 

meters) 

Area 

recommended 

for mineral 

concession (in 

square meter) 

Mineable mineral 

potential (in 

metric tonne) 

(60% of total 

mineral potential) 

(1)       

(2)       

Total for the 

District 

     

 

 A Sub-Divisional Committee comprising of (i) Sub-Divisional Magistrate, (ii) Officers from (a) 

Irrigation department, (b) State Pollution Control Board or Committee, (c) Forest department, (d) Geology or 

mining officer shall visit each site for which environmental clearance has been applied for and make 

recommendation on suitability of site for mining or prohibition thereof. 

Methodology adopted for calculation of Mineral Potential: 

 The mineral potential is calculated based on field investigation and geology of the catchment area of 

the river or streams. As per the site conditions and location, depth of minable mineral is defined. The area for 

removal of the mineral in a river or stream can be decided depending on geo-morphology and other factors, it 

can be 50 % to 60 % of the area of a particular river or stream. For Example, in some hill States mineral 

constituents like boulders, river born Bajri, sand up to a depth of one meter are considered as resource mineral. 

Other constituents like clay and silt are excluded as waste while calculating the mineral potential of particular 

river or stream.  

The District Survey Report shall be prepared in the district and its draft shall be placed in the public 

domain by keeping its copy in Collectorate and posting it on the district’s website for twenty-one days. The 

comments received shall be considered and if found correct, shall be incorporated in the final Report to be 

finalised within six months by the District Environment Impact Assessment Authority. 

The District Survey Report shall form the basis for application for environmental clearance, 

preparation of reports and appraisal of projects. The Report shall be updated once every five years.  

II.  PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT OF MINOR MINERALS 

OTHER THAN SAND MINING OR RIVER BED MINING 

The District Survey Report shall be prepared for each minor mineral in the district separately and its 

draft shall be placed in the public domain by keeping its copy in Collectorate and posting it on district’s 

website for twenty-one days. The comments received shall be considered and if found fit, shall be 

incorporated in the final Report to be finalised within six months by the DEIAA.  

The District Survey Report for minor minerals other than sand mining or River bed mining shall be as 

per structure mentioned below: -  

FORMAT FOR PREPARATION OF DISTRICT SURVEY REPORT FOR MINOR MINERALS 

OTHER THAN SAND MINING OR RIVER BED MINING  

(1) Introduction; 

(2) overview of Mining Activity in the District; 

(3) general Profile of the District; 

(4) geology of the District; 

(5) drainage of Irrigation pattern;  

(6) land Utilisation Pattern in the District: Forest, Agricultural, Horticultural, Mining etc.; 

(7) surface Water and Ground Water scenario of the district; 
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(8) rainfall of the district and climatic condition;  

(9) details of the mining leases in the District as per the following format: - 

Sl. 

No. 

Name of 

the 

Mineral 

Name 

of the 

Lessee 

Address & 

Contact No. 

of Lessee 

Mining 

lease Grant 

Order No. 

& date 

Area of 

Mining 

lease 

(ha) 

Period of 

Mining lease 

(Initial) 

Period of Mining 

lease 

(1
st
/2

nd
…renewal) 

      From To Form To 

1 2 3 4 5 6 7 8 9 10 

          

          

 

(10) details of Royalty or Revenue received in last three years; 

(11) details of Production of Minor Mineral in last three years; 

(12) mineral Map of the District;  

(13) list of Letter of Intent (LOI) Holders in the District along with its validity as per the following 

format :- 

(14) total Mineral Reserve available in the District; 

(15) quality /Grade of Mineral available in the District; 

(16) use of Mineral;  

(17) demand and Supply of the Mineral in the last three years; 

(18) mining leases marked on the map of the district; 

(19) details of the area of where there is a cluster of mining leases viz. number of mining leases, 

location (latitude and longitude); 

(20) details of Eco-Sensitive Area, if any, in the District; 

Date of 

commencement 

of Mining 

Operation 

Status 

(Working/Non-

Working/Temp. 

Working for 

dispatch etc.) 

Captive/ 

Non-

Captive 

Obtained 

Environmental 

Clearance 

(Yes/No), If 

Yes Letter No 

with date of 

grant of EC. 

Location of the 

Mining lease 

(Latitude & 

Longitude) 

Method of Mining 

(Opencast/Underground) 

11 12 13 14 15 16 

      

Sl. 

No. 

Name 

of the 

Mineral 

Name 

of the 

Lessee 

Address & 

Contact No. 

of Letter of 

Intent Holder 

Letter of 

Intent  

Grant 

Order No. 

& date 

Area of 

Mining 

lease to 

be 

allotted 

Validity 

of LoI 

Use 

(Captive/ 

Non-

Captive) 

Location of the 

Mining lease 

(Latitude & 

Longitude) 

1 2 3 4 5 6 7 8 9 
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(21) impact on the Environment (Air, Water, Noise, Soil, Flora & Fauna, land use, agriculture, forest 

etc.) due to mining activity; 

(22) remedial Measures to mitigate the impact of mining on the Environment; 

(23) reclamation of Mined out area (best practice already implemented in the district, requirement as 

per rules and regulation, proposed reclamation plan); 

(24) risk Assessment & Disaster Management Plan; 

(25) details of the Occupational Health issues in the District. (Last five-year data of number of 

patients of Silicosis & Tuberculosis is also needs to be submitted);  

(26) plantation and Green Belt development in respect of leases already granted in the District; 

(27) any other information. 

The District Environment Impact Assessment Authority (DEIAA) based on the nature and type of 

minor mineral in the District may include the additional parameters in the District Survey Report in 

consultation with the Department of Mines and Geology of the concerned State Government.  

The District Survey Report shall form the basis for application for environmental clearance, 

preparation of reports and appraisal of projects. The Report shall be updated once every five years”;  

[F.No. L-11011/26/2018-IA-II (M)] 

GYANESH BHARTI, Jt. Secy. 

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (ii) vide number S.O. 1533 (E), dated the 14
th
 September, 2006 and subsequently 

amended by :-  

1. S.O. 1949 (E), dated the 13th November, 2006; 

2. S.O. 1737 (E), dated the 11th October, 2007; 

3. S.O. 3067 (E), dated the 1st December, 2009; 

4. S.O. 695 (E), dated the 4th April, 2011; 

5. S.O. 156 (E), dated the 25th January, 2012; 

6. S.O. 2896 (E), dated the 13th December, 2012; 

7. S.O. 674 (E), dated the 13th March, 2013; 

8. S.O. 2204 (E ), dated the 19th July 2013; 

9. S.O. 2555 (E ), dated the 21st August, 2013; 

10. S.O. 2559 (E), dated the 22nd August, 2013; 

11. S.O. 2731 (E), dated the 9th September, 2013; 

12. S.O. 562 (E), dated the 26th February, 2014; 

13. S.O. 637 (E), dated the 28th February, 2014; 

14. S.O. 1599 (E), dated the 25th June, 2014; 

15. S.O. 2601 (E), dated the 7th October, 2014; 

16. S.O. 2600 (E), dated the 9th October, 2014; 

17. S.O. 3252 (E), dated the 22nd December, 2014; 

18. S.O. 382 (E), dated the 3rd February, 2015; 

19. S.O. 811 (E), dated the 23rd March, 2015; 

20. S.O. 996 (E), dated the 10th April, 2015; 
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21. S.O. 1142 (E ), dated the 17th April, 2015; 

22. S.O. 1141 (E), dated the 29th April, 2015; 

23. S.O. 1834 (E), dated the 6th July, 2015; 

24. S.O. 2571 (E), dated the 31st August, 2015; 

25. S.O. 2572 (E), dated the 14th September, 2015; 

26. S.O.141 (E), dated the 15th January, 2016;  

27. S.O.648 (E), dated the 3rd March, 2016; 

28. S.O. 2269 (E) dated the 1st July, 2016; 

29. S.O. 2944 (E) dated the 14th September, 2016; 

30.  S.O. 3518 (E) dated the 23rd November 2016;  

31. S.O. 3999 (E) dated the 9th December, 2016; and 

32. S.O. 4241 (E) dated the 30
th
 December, 2016. 
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REPORTABLE

IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION 

CIVIL APPEAL NOS. 3661­3662 OF 2020

THE STATE OF BIHAR AND OTHERS        ...APPELLANT(S)

VERSUS

PAWAN KUMAR AND OTHERS  ETC.         ...RESPONDENT(S)

O R D E R

Per Court

1. The  present   appeals   challenge   the   judgment   and  order

dated   14th  October   2020,   passed   by   the   National   Green

Tribunal, Principal Bench, New Delhi (hereinafter referred to as

“the   Tribunal”)   in   O.A.   No.   40/2020/EZ   with   O.A.   No.

57/2020/EZ, thereby issuing the following directions:­

1
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(i) “Having regard to the findings at (a), (b) and (c)

above, we direct the State to undertake further

exercise for preparation of a fresh DSR for the

Banka district. 

(ii) As   the   DEIAA   is   not   functioning   as   a

consequence of the decision of the Tribunal in

Satendra   Pandey  (supra),   the   DSR   shall   be

prepared through a consultant(s) accredited by

the National Accreditation Board of Education

and Training/Quality Control Council of India

in   terms   of   O.M.   of   MoEF   &   CC   dated

16.03.2010. 

(iii) The DSR so prepared shall be submitted to the

District  Magistrate  who  shall   verify   the  DSR

only in respect of the relevant facts pertaining

to   the  physical   and   geographical   features   of

the  district  which  shall  be  distinct   from  the

scientific   findings   based   on   the   parameters

2
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prescribed   in   the  SSMMG­  2016.  After   such

verification,   the   District   Magistrate   shall

forward   the   DSR   for   examination   and

evaluation   by   the   State   Expert   Appraisal

Committee (SEAC) having regarding to the fact

that   the   SEIAA   comprises   of

technical/scientific   experts.   The   SEAC   after

appraisal of the report shall forward it to the

SEIAA   for   consideration   and   approval   if   it

meets all scientific/technical requirements. 

(iv) While   preparing   the   DSR,   the   MoEF   &   CC

Accredited   Agency/Consultant   shall

scrupulously   follow   the   procedure   and   the

parameters laid down under the SSMMG­2016

and   EMGSM­2020   read   in   sync   with   each

other.”

3
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2. The   appellant­State   of   Bihar   has   assailed   the   said

judgment   and   order   dated   14th  October   2020,   on   various

grounds.  

3. Shri   Atmaram   Nadkarni,   learned   Senior   Counsel

appearing on behalf  of the State of Bihar submitted that the

Tribunal  has   grossly   erred   in  holding   that  unless   the  State

Expert Appraisal Committee (hereinafter referred to as “SEAC”)

and   the   State   Environment   Impact   Assessment   Authority

(hereinafter   referred   to   as   “SEIAA”)   grants   approval   to   the

District Survey Report (hereinafter referred to as “DSR”) for the

purpose of mining of sand, the same cannot be carried out.  He

submitted   that   the   Tribunal   has   further   held   that   the   very

invitation   of   the   tenders   without   preparing   the   DSR   in

accordance with the judgment of the Tribunal  in the case of

Satendra Pandey v. Ministry of Environment, Forest  and

Climate Change and Another1 could not have been done.  He

submitted that after the tenders are invited in accordance with

the   DSR   prepared   by   the   District   Level   Committee,   the

1 O.A. No. 186 of 2016 (M.A. No. 350/2016)

4
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successful bidder will be required to prepare a mining plan and

unless such a mining plan is approved by SEAC and SEIAA, the

Environmental  Clearance would not  be granted and  in  turn,

mining activities cannot be carried out.  He submitted that the

finding of the Tribunal is like putting the cart before the horse.

He further submitted that the Tribunal has also grossly erred in

holding   that   the   DSRs   prepared   by   the   State   were   without

following the requisite procedure and without considering the

relevant factors.  He submitted that not only the procedure as

prescribed   under   the   relevant   rules   and   regulations   was

complied with, but the voluminous material in support of the

same   was   also   placed   on   record   before   the   Tribunal.   He

submitted that the Tribunal has not taken into consideration

the said  material.  He  therefore  submitted  that   the   judgment

and  order  passed  by   the  Tribunal  dated  14th  October  2020,

needs to be set aside and the State needs to be permitted to

finalize the tenders received by it.

4. Shri Nadkarni further submitted that on account of the

orders passed by the Tribunal, the old lessees are continuing

5
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with the mining activities by paying a meagre amount to the

State Government.   He therefore submitted that on account of

this, a huge loss would be caused to the public exchequer.  In

the alternative, he submitted that the State, at least, needs to

be permitted to undertake mining activities through Bihar State

Mining Corporation until the DSRs are finalized in accordance

with the judgment of the Tribunal.

5. Shri P.S. Patwalia, learned Senior Counsel appearing on

behalf   of   the   original   applicant   vehemently   opposed   the

appeals.   He submitted that the Tribunal has rightly held that

the  DSRs  are  not  prepared   in   accordance  with   the   relevant

rules   as  well   as   policy   guidelines.    He   submitted   that   it   is

apparently  clear   that   the  State  has   taken  into  consideration

only   financial   enrichment   without   considering   the

environmental aspects.

6. Though, we have heard the learned counsel for both the

parties at length on merits, we find that it will be appropriate

6
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that the appeals are kept pending for further consideration and

till then, certain interim orders are passed.

7. It   cannot  be   in  dispute   that   though   the  developmental

activities   are   not   stalled,   the   environmental   issues   are   also

required to be addressed. A balanced approach of sustainable

development ensuring environmental  safeguards, needs to be

resorted to.   At the same time, it also cannot be ignored that

when legal mining is banned, it gives rise to mushroom growth

of illegal mining, resulting into clashes between sand mafias,

criminalization   and   at   times,   loss   of   human   lives.     It   also

cannot be disputed that sand  is required  for construction of

public   infrastructural   projects   as  well   as  public   and  private

construction activities.  A total ban on legal mining, apart from

giving rise to illegal mining, also causes huge loss to the public

exchequer. 

8. Taking into consideration these aspects of the matter, we

propose to issue certain interim directions.
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9. The Tribunal,   in the case of  Satendra Pandey  (supra),

has found that the notification dated 15th January 2016, which

provided Environmental Clearance to be given by the District

Environment Impact Assessment Authority (hereinafter referred

to as the “DEIAA”) was not in consonance with the judgment of

this Court in the case of Deepak Kumar v. State of Haryana

and Others2.     The  Tribunal   therefore   in  Satendra  Pandey

(supra),   had   directed   Ministry   of   Environment,   Forest   and

Climate Change (hereinafter referred to as “MoEF and CC) to

take steps to revise the procedure laid down in the notification

dated 15th January 2016.  It is to be noted that MoEF and CC,

in accordance with the directions of the Tribunal, had issued

Enforcement   and   Monitoring   Guidelines   for   Sand   Mining

(hereinafter   to   referred   to   as   “the   2020   guidelines”)   in   the

month  of  January  2020.    Chapter  4  of   the  2020 guidelines

deals with identification of possible sand mining sources and

preparation of DSR.  It will be relevant to refer to Clause 4.1.1

(a), (o) and (p) of the 2020 guidelines:­

2 (2012) 4 SCC 629
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“4.1   Identification   of   possible   sand   mining
sources   and   preparation   of   District   Survey
Report (DSR) 

4.1.1 Preparation of District Survey Report.

a) District Survey Report for sand mining shall be
prepared before the auction/e­auction/grant of the
mining   lease/Letter   of   Intent   (Loi)   by   Mining
department   or   department   dealing   the   mining
activity in respective states.

o) Potential site for mining having its impact on the
forest, protected area, habitation, bridges etc, shall
be   avoided.   For   this,   a   sub­divisional   committee
may be formed which after the site visit shall decide
its  suitability   for  mining.  The  list  of  mining  lease
after the recommendation of the Committee needs
to  be  defined   in   the   following   format  given   in  as
Annexure­II.   The   Sub­Divisional   Committee   after
the site visit shall make a recommendation on the
site for its suitability of mining and also records the
reason for selecting the mining  lease  in the Patta
land. The details regarding cluster and contiguous
cluster  needs   to  be  provided  as   in  Annexure­III.
The details of the transportation need to ~e provided
as in Annexure IV. 

p)  Public   consultation­The   Comments   of   the
various stakeholders may be sought on the list of
mining lease to be auctioned. The State Government
shall give an advertisement in the local and national
newspaper   for   seeking   comments   of   the   general
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public on the list of mining'  lease  included in the
DSR.   The   DSR   should   be   placed   in   the   public
domain   for   at   least   one  month   from   the   date   of
publication   of   the   advertisement   for   obtaining
comments of the general public. The comments so
received   shall  be  placed  before   the   sub­divisional
committee for active consideration. The final list of
sand mining areas [leases to be granted on riverbed
& Patta   land/Khatedari   land,  de­siltation  location
(ponds/lakes/dams),   M­Sand   Plants   (alternate
source of sand)] after the public hearing needs to be
defined   in   the   final   DSR   in   the   format   as   per
Annexure­V.   The   details   regarding   cluster   and
contiguous   cluster   needs   to   be   provided   in
Annexure­VI. The details of the transportation need
to be provided in Annexure­Vll.”

10. It could thus be seen that in accordance with the 2020

guidelines,   the   DSR   is   required   to   be   prepared   before   the

auction/e­auction/grant of mining lease by Mining Department

or  Department  dealing with mining  activity   in   the respective

States.  It is further provided that the potential site for mining

having its impact on the forest, protected area, habitation and

bridges should be avoided. For this, a sub­divisional committee

is required to be formed which, after the site visit, is required to

decide regarding  the  suitability  of   the  sites   for  mining.    The
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sub­divisional   committee   is   further   required   to   record   its

reasons   for   selecting   the   mining   lease   in   the   patta   land.

Various   details   are   required   to   be   given   in   the   annexures

appended to the said policy.

11. It is further to be noted that Appendix­X of the notification

dated 15th January 2016, issued by MoEF and CC also provides

for composition of the sub­divisional committee:­

“A   Sub­Divisional   Committee   comprising   of   Sub­
Divisional   Magistrate,   Officers   from   Irrigation
department,   State   Pollution   Control   Board   or
Committee,  Forest  department,  Geology or  mining
officer shall visit each site for which environmental
clearance   has   been   applied   for   and   make
recommendation on suitability of site for mining or
prohibition thereof.”

12. It   is   to   be   noted   that   with   the   advent   of   modern

technology,   various   technological   gadgets   like   Drones   and

satellite   imaging   etc.   can   be   used   for   identification   of   the

potential sites and preparation of the DSR and also to check

misuse and unauthorized mining.  

11
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13. We further find that when the 2020 guidelines as well as

the notification issued by MoEF and CC of 2016 itself provide

for constitution of sub­divisional committees comprising of the

officers of the State Government from various Departments for

identification of the potential sites for mining, there would be

no   necessity   of   the   DSRs   being   prepared   through   private

consultants as directed by the Tribunal in the impugned order.

The sub­divisional committee consists of various officers from

Revenue   Department,   Irrigation   Department,   State   Pollution

Control   Board,   Forest   Department   and   Geology   Mining

Department of the State Government.  They are better equipped

to visit the sites and prepare the draft DSR for the concerned

district.   Apart from that, preparation of DSR through private

consultants   would   also   unnecessarily   burden   the   public

exchequer.   We are therefore of the view that the direction in

that regard issued by the Tribunal requires to be modified.  We

are   further   of   the   considered   view   that   until   the  DSRs   are

finalized   and   granted   approval   by   SEAC   and   SEIAA,   it   is

appropriate that certain necessary arrangements are permitted
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so that the State can continue with legal mining activities.  This

apart   from   preventing   illegal   mining   activities,   would   also

ensure that the public exchequer is not deprived of its share in

legalized mining. 

14. We   therefore   find   it   appropriate   to   substitute   the

directions   issued   by   the   Tribunal   vide   judgment   and   order

dated 14th October 2020, with the following directions:­

(i) The   exercise   of   preparation   of   DSR   for   the

purpose of mining in the State of Bihar in all the

districts shall be undertaken afresh.   The draft

DSRs   shall   be   prepared   by   the   sub­divisional

committees   consisting   of   the   Sub­Divisional

Magistrate, Officers from Irrigation Department,

State   Pollution   Control   Board   or   Committee,

Forest Department, Geological or mining officer.

The same shall be prepared by undertaking site

visits and also by using modern technology. The

said   draft   DSRs   shall   be   prepared   within   a
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period of  6  weeks  from the date of   this  order.

After the draft DSRs are prepared, the District

Magistrate   of   the   concerned   District   shall

forward the same for examination and evaluation

by the SEAC.   The same shall be examined by

the  SEAC within  a  period   of  6  weeks  and   its

report  shall  be   forwarded   to   the  SEIAA within

the aforesaid period of 6 weeks from the receipt

of   it.     The  SEIAA  will   thereafter   consider   the

grant of approval to such DSRs within a period

of 6 weeks from the receipt thereon;

(ii) Needless to state that while preparing DSRs and

the   appraisal   thereof   by   SEAC   and   SEIAA,   it

should be ensured that a strict adherence to the

procedure   and   parameters   laid   down   in   the

policy of January 2020 should be followed;

(iii) Until   further   orders,   we   permit   the   State

Government   to   carry   on   mining   activities
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through   Bihar   State   Mining   Corporation   for

which   it   may   employ   the   services   of   the

contractors. However, while doing so, the State

Government shall ensure that all environmental

concerns  are   taken  care  of   and  no  damage   is

caused to the environment.

15. List the matter after 20 weeks.

……....….......................J.
   [L. NAGESWARA RAO]

…....….......................J.
        [SANJIV KHANNA]

…….........................J.       
[B.R. GAVAI]

NEW DELHI;
NOVEMBER 10, 2021.
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izkf/dkj ls izdkf'kr
PUBLISHED  BY  AUTHORITY

la-    545] ubZ fnYyh] eaxyokj] ekpZ 4] 2014@iQkYxqu 13] 1935
No. 545] NEW  DELHI,  TUESDAY,  MARCH  4,  2014/PHALGUNA  13,  1935

950 GI/2014 (1)

i;kZoj.k vkSj ou ea=kky;

vf/lwpuk

ubZ fnYyh] 28 iQjojh] 2014

dk-vk- 637(v)-—dsUnzh; ljdkj] i;kZoj.k (laj{k.k) vf/fu;e] 1986 (1986 dk 29) dh /kjk 23 }kjk iznRr 'kfDr;ksa
dk iz;ksx djrs gq, mDr vf/fu;e dh /kjk 5 ds v/hu blesa fufgr 'kfDr;ksa dks i;kZoj.k (laj{k.k) vf/fu;e] 1986 dh èkkjk 3 dh
mi&/kjk (3) ds v/hu dsanzh; ljdkj }kjk xfBr fd, x, lHkh jkT; vkSj la?kjkT;{ks=k i;kZoj.k lek?kkr izkf/dj.kksa (ftUgsa blesa
blds i'pkr~ mDr izkf/dj.k dgk x;k gS) dks mDr izkf/dj.kksa }kjk viuh vf/dkfjrk ds Hkhrj ifj;kstukvks ;k fØ;k dykiksa
dks tkjh i;kZoj.k vukifÙk;ksa dh 'krks± ds vfrØe.k dh n'kk esa ifj;kstuk izLrkodksa dks dkj.k crkvks uksfVl tkjh djus rFkk
bl 'krZ ds v/hu fd dsanzh; ljdkj 'kfDr;ksa ds ,sls izR;k;kstu dk izfrlagj.k dj ldsxh ;k mDr vf/fu;e dh /kjk 5 ds
mica/ksa dks Lo;a voyac ys ldsxh] ;fn dsanzh; ljdkj dh jk; esa yksd fgr esa ,slh dk;Zokgh vko';d gS] ;fn visf{kr gks rks
vfrØe.kksa ds fy, mDr ifj;kstuk izLrkodksa dks ,slh i;kZoj.k vukifRr;ksa dks mUgsa izkLFkfxr j[kus ;k okil fy, tkus gsrq funs'k
tkjh djus dh 'kfDr;ksa dk izR;k;kstu djrh gSA

¹la- ts&11013@2@2013&vkbZ , (vkbZ)º

vt; R;kxh] la;qDr lfpo
MINISTRY  OF  ENVIRONMENT AND FORESTS

NOTIFICATION

New Delhi, the 28th February, 2014

S.O. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of

1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and

Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted

by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause

notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said

Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for

keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition

that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the

said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.

[No. J-11013/2/2013-IA. (I)]

AJAY  TYAGI,  Jt. Secy.
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Printed by the Manager, Government of  India Press, Ring  Road,  Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.

vf/lwpuk

ubZ fnYyh] 28 iQjojh] 2014

dk-vk- 638(v)-—dsUnzh; ljdkj] i;kZoj.k (laj{k.k) vf/fu;e] 1986 (1986 dk 29) dh /kjk 19 ds [k.M (d) }kjk iznRr
'kfDr;ksa dk iz;ksx djrs gq, mDr dh /kjk ds iz;kstu ds fy, blls mikc¼ ml lkj.kh ds LraHk (3) esa mues ls izR;sd ds lkeus mfYyf[kr
vf/dkfjrk ds lkFk ml lkj.kh ds LraHk (2) esa  mfYyf[kr izkf/dj.k ;k vf/dkjh dks izkfrd``r djrh gS%

lkj.kh

Øe la[;kad izkf/dj.k@vf/dkjh vf/dkfjrk

(1) (2) (3)

1- i;kZoj.k (laj{k.k) vf/fu;e] 1986 dh /kjk 3 dh mi/kjk (3) ds laiw.kZ jkT; ;k la?k jkT;{ks=k
v/hu dsanzh; ljdkj }kjk xfBr jkT; ;k la?k jkT;{ks=k Lrj i;kZoj.k
lek?kkr izkf/dj.k (,l-bZ-vkbZ-,-,-)

2- i;kZoj.k vkSj ou ea=kky; (,e-vks-bZ-,iQ-) ds fdUgha izknsf'kd dk;kZy;ksa i;kZoj.k vkSj ou ea=kky; }kjk ;Fkk&
esa rSukr dksbZ funs'kd] ou laj{kd ;k vij iz/ku eq[; ou laj{kd fofuf'pr izknsf'kd dk;kZy; dh vf/dkfjrk

¹la- ts&11013@2@2013&vkbZ , (vkbZ)º

vt; R;kxh] la;qDr lfpo

NOTIFICATION

New Delhi, the 28th February, 2014

S.O. 638(E).—In exercise of the powers conferred by  clause (a) of section 19 of the Environment (Protection)

Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the

Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that

Table:

TABLE

S. No. Authority/Officer Jurisdiction

(1) (2) (3)

1. State or Union Territory level Environment Impact Whole of State or Union Territory

Assessment Authority (SEIAA) constituted by the

Central Government under sub-section (3) of section

3 of the Environment (Protection) Act, 1986.

2. Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as

Principal Chief Conservator of Forests Posted in decided by the Ministry of

any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No. J-11013/2/2013-IA. (I)]

AJAY TYAGI,  Jt. Secy.
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ऄसाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—ईप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

पयाावरण, वन और जलवाय ुपररवतान मतं्रालय 

ऄजधसचूना 

नइ ददल्ली, 20 ऄप्रलै, 2022 

का.अ. 1886(ऄ).—कें द्रीय सरकार पयाावरण और वन जवभाग के पूवावती मंत्रालय में पयाावरण (संरक्षण) 

ऄजधजनयम, 1986 की धारा (3) की ईप-धारा (1) और ईप-धारा (2) के खंड (v) के ऄधीन प्रदत्त िजियों का प्रयोग करत े

हुए, पयाावरण समाघात जनधाारण ऄजधसूचना, 2006 (जजसे आसमें आसके पश्चात इअइए ऄजधसूचना, 2006 कहा गया ह)ै, 

पररयोजनाओं की कजतपय प्रवगा के जलए पूवा पयाावरणीय मंजूरी अज्ञापक बनान ेके जलए, संख्या का.अ.1533(ऄ), तारीख 

14 जसतंबर, 2006 द्वारा प्रकाजित की ह।ै 

और राज्य पयाावरण समाघात जनधाारण प्राजधकरण (एसइअइएए) का गठन प्रवगा ख के ऄधीन सभी प्रस्ट्तावों के 

जलए पयाावरण मंजूरी (इसी) पर जवचार और ऄनुदान के जलए प्रत्यायोजजत िजियों का प्रयोग करन ेहतेु राज्य स्ट्तर पर 

इअइए ऄजधसूचना, 2006 के कायाान्वयन के जलए पयाावरण (संरक्षण) ऄजधजनयम, 1986 की धारा 3 की ईप-धारा (3) के 

ऄधीन दकया गया ह;ै 

और राज्य पयाावरण समाघात जनधाारण प्राजधकरण ने पयाावरण मंजूरी मलू्यांकन प्रदिया में जपछल ेपंद्रह वर्षों में 

पयााप्त ऄनुभव प्राप्त दकया ह ैऔर राज्य स्ट्तर पर पयाावरण मंजूरी प्रस्ट्तावों के कुिल और पारदिी जनपटान के जलए पररवेि 

पोटाल के माध्यम से पूरी तरह से ऑनलाआन कर ददया गया ह;ै 

और कें द्रीय सरकार राज्य स्ट्तर पर मंजूरी की प्रसुजवधा के जलए पयाावरण मंजूरी प्रदिया को और जवकें द्रीकृत करना 

अवश्यक समझती ह;ै 

और अज की तारीख में, सुरक्षा भागीदारी के महत्वपूणा तत्वों के साथ राष्ट्रीय रक्षा और सामररक महत्व से 

संबंजधत प्रवगा ख की पररयोजनाओं का राज्य स्ट्तर पर भी मूल्यांकन दकया जा रहा ह,ै जजसे कें द्रीय सरकार राष्ट्रीय सुरक्षा 

चचताओं को ध्यान में रखत ेहुए कें द्रीय रूप से मूल्यांकन करना अवश्यक समझती ह;ै 

स.ं   1795] नइ ददल्ली, बधुवार, ऄप्रलै 20, 2022/चतै्र 30, 1944  

No. 1795] NEW DELHI, WEDNESDAY, APRIL 20, 2022/CHAITRA 30, 1944  

सी.जी.-डी.एल.-अ.-20042022-235241
CG-DL-E-20042022-235241
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ऄतः ऄब, कें द्रीय सरकार, पयाावरण (संरक्षण) जनयम, 1986 के जनयम 5 के ईप-जनयम (4) के साथ परठत 

पयाावरण (संरक्षण) ऄजधजनयम, 1986 (1986 का 29) की धारा 3 की ईप-धारा (1) और ईप-धारा (2) के खंड (v) द्वारा 

प्रदत्त िजियों का प्रयोग करते हुए ईि जनयमों के जनयम 5 के ईप-जनयम (3) के खंड (क) के ऄधीन नोरटस की ऄपेक्षा को 

समाप्त करने के पश्चात, लोकजहत में भारत सरकार की तत्कालीन पयाावरण एवं वन मतं्रालय की ऄजधसूचना संख्यांक 

का.अ. 1533(ऄ), तारीख 14 जसतम्बर, 2006,की ऄजधसूचना में जनम्नजलजखत और संिोधन करती ह ैऄथाात:्- 

ईि ऄजधसूचना में- 

(1) पैरा 4 में, ईप-पैरा (iii क) के स्ट्थान पर, जनम्नजलजखत रखा जाएगा, ऄथाात:् - 

 (iii क) राष्ट्रीय रक्षा या सामररक या सुरक्षा महत्व से संबंजधत हैं या जजन्हें कें द्रीय सरकार द्वारा संकटकाल जैसे महामारी, 

प्राकृजतक अपदाओं जैसी ऄत्यावश्यकताओं के कारण ऐसी प्रवगा 'ख' पररयोजनाओं को ऄजधसूजचत दकया गया ह ैया राष्ट्रीय 

कायािमों या स्ट्कीमों या जमिन या ऐसी पररयोजनाओं के ऄधीन पयाावरण के ऄनुकूल दियाकलापों का संवधान करन े के 

जलए जो आस ऄजधसूचना में यथा ऄजधकजथत समय-सीमा से ऄजधक जवलंजबत हैं और समय-समय पर आस संबंध में यथा- 

ऄजधकजथत मानदंडों को पूरा करती हैं, ईन्हें कें द्रीय स्ट्तर पर प्रवगा 'ख' पररयोजनाओं के रूप में जवचार दकया जाएगा; 

(2) ऄनुसूची में, - 

  (i) मद 1(क) के सामने,- 

    (क) स्ट्तंभ (3) में, - 

(क) गैर-कोयला खनन पटे्ट के संबंध में "> 100 हके्टेयर खनन पट्टा के्षत्र" के स्ट्थान पर, जनम्नजलजखत रखा जाएगा, 

ऄथाात:् - 

     "कोयल ेके ऄलावा ऄन्य प्रमुख खजनज खनन पटे्ट के संबंध में >250 हके्टेयर खनन पट्टा क्षते्र"; 

     (ख) ">150 हके्टेयर" प्रतीक, ऄंक और ऄक्षर के स्ट्थान पर, "> 500 हके्टेयर" प्रतीक, अंकडे और ऄक्षर रखे जाएंग;े 

 (ख) स्ट्तंभ (4) में, - 

 (क) गैर-कोयला खनन के संबंध में <100 हके्टेयर खनन पट्टा के्षत्र के स्ट्थान पर, 

पट्टा", जनम्नजलजखत रखा जाएगा, ऄथाात्: - 

"लघु खजनज खनन पट्टों के संबंध में सभी खनन पट्टा के्षत्र और कोयले के ऄलावा ऄन्य प्रमखु खजनज खनन पटे्ट के 

संबंध में <250 हके्टेयर खनन पट्टा के्षत्र"; 

 (ख) "<150 हके्टेयर" के प्रतीकों, ऄंकों और ऄक्षरों के स्ट्थान पर "<500 हके्टेयर" के प्रतीक, ऄंक और ऄक्षर रखे 

जाएंगे; 

 (ii) मद 1(ग) के सामन,े - 

 (क) स्ट्तंभ (3) में, - 

 (क) िम संख्या (i) में, "> 50 मेगावाट, प्रतीकों, ऄंकों और ऄक्षरों के स्ट्थान पर  "> 100 मेगावाट "प्रतीक, अंकडे 

और ऄक्षर रखे जाएगं;े 

 (ख) िम संख्या (ii) और ईससे संबंजधत प्रजवजियों का लोप दकया जाएगा; 

(ख) स्ट्तंभ (4) में, - 

    (क) िम संख्या (i) में, "<50 मेगावाट' प्रतीक, ऄंक और ऄक्षर के स्ट्थान पर, "<100 मेगावाट' प्रतीक, अंकडे और ऄक्षर 

रखे जाएंग;े 

  (ख) िम संख्या (ii) में, - 

(I) "और <50,000  हके्टेयर" िब्द, प्रतीक और ऄंक का लोप दकया जाएगा; 

(II) चबद ु(ग) में सारणी में, "से <50,000" िब्द, प्रतीक और ऄंक का लोप दकया जाएगा; । 
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(ग) स्ट्तंभ (5) में, िम संख्या (ii) के पश्चात, जनम्नजलजखत िम संख्या ऄंत:स्ट्थाजपत दकया जाएगा, ऄथाात् :- 

"(iii) ऄंतर-राज्यीय मुद्दों से संबंजधत चसचाइ पररयोजनाओं का मूल्यांकन कें द्रीय स्ट्तर पर श्रणेी में पररवतान के जबना दकया 

जाएगा।"; 

 (iii) मद 1(घ) के सामन,े- 

(क) स्ट्तंभ (3) में, "> 50 मगेावाट" प्रतीकों, ऄंकों और ऄक्षरों के स्ट्थान पर, "> 100 मगेावाट" प्रतीकों, ऄंकों और ऄक्षरों 

को रखा जाएगा; 

(ख) स्ट्तंभ (4) में, "<50 मेगावाट' प्रतीक, ऄंक और ऄक्षर के स्ट्थान पर, "<100 मेगावाट" प्रतीक, अंकडे और ऄक्षर रखे 

जाएंगे; 

(iv) मद 2(क) के सामने, - 

(क) स्ट्तंभ (3) में, ">1" प्रतीकों और ऄंक के स्ट्थान पर, ">2.5 "प्रतीकों और ऄंक को रखा जाएगा; 

(ख) स्ट्तंभ (4) में, "<1" प्रतीकों और ऄंक के स्ट्थान पर, "< 2.5" प्रतीक और ऄंक रखे जाएंग;े 

(ग) स्ट्तंभ (5) में,जवद्यमान परैा के पश्चात, जनम्नजलजखत पैरा ऄतं:स्ट्थाजपत दकया जाएगा, ऄथाात्: - 

"खनन पट्टा के्षत्र के भीतर जस्ट्थत धलुाइ मिीनों के साथ एकीकृत कोयला खनन पररयोजनाओं को कोयला खनन 

पररयोजनाओं के जलए जवद्यमान सीमा के ऄनुसार कें द्रीय स्ट्तर या राज्य स्ट्तर पर, यथाजस्ट्थजत, जवचार दकया जाना 

जारी रहगेा।"; 

(v) मद 2 (ख) के सामने, - 

(क) स्ट्तंभ (3) में,जवद्यमान प्रजवजियों का लोप दकया जाएगा; 

(ख) स्ट्तंभ (4) में, "<0.5 जमजलयन टीपीए का ईत्पादन" प्रतीक, ऄंक, िब्द और ऄक्षर के स्ट्थान पर, "सभी खजनज 

पररष्करण पररयोजना, पररष्करण की प्रदिया पर ध्यान ददए जबना" िब्द रखे जाएंग;े 

(ग) स्ट्तंभ (5) में,जवद्यमान परैा के पश्चात, जनम्नजलजखत पैरा रखा जाएगा, 

ऄथाात:् - 

"भीतर जस्ट्थत लाभकारी संयंत्रों के साथ एकीकृत खनन पररयोजनाएं खनन पट्टा के्षत्र पर केन्द्रीय स्ट्तर पर जवचार 

दकया जाता रहगेा या यथाजस्ट्थजत, राज्य स्ट्तर, खनन पररयोजनाओं के जलए जवद्यमान सीमा के ऄनुसार।"; 

(vi) मद 7 (क) के सामन,े- 

     (क) स्ट्तंभ (3) में, "सभी पररयोजनाओं" िब्दों के स्ट्थान पर "सभी नइ पररयोजनाएं" िब्द रखे जाएंग;े 

     (ख) स्ट्तंभ (4) में, जनम्नजलजखत ऄतं:स्ट्थाजपत दकया जाएगा, ऄथाात:् - 

    "सभी जवस्ट्तार पररयोजनाएं, जजनमें हवाइ परट्टयां भी सजम्मजलत हैं, जो वाजणजज्यक ईपयोग के जलए हैं।" 

[फा. सं. अइए 3-22/10/2022-अइए. III] 

डॉ. सुजीत कुमार बाजपेयी, संयुि सजचव 

रटप्पण :  मूल ऄजधसूचना भारत के राजपत्र, ऄसाधारण, भाग II, खंड III, ईप-खंड (ii), संख्या का.अ. 1533(ऄ), तारीख 

14 जसतंबर, 2006 द्वारा प्रकाजित की गइ थी और ऄजधसूचना संख्या का.अ. 1807(ऄ), तारीख 12 ऄप्रलै, 

2022 द्वारा ऄंजतम संिोधन दकया गया था । 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 20th April, 2022 

S.O. 1886(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment 

and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3) 

of the Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification, 

2006 (hereinafter referred to as the EIA Notification, 2006), vide number S.O.1533 (E), dated the 14th 

September, 2006 for mandating prior environmental clearance for certain category of projects; 

And whereas, the State Environment Impact Assessment Authorities (SEIAAs) have been 

constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for 

implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and 

grant Environmental Clearance (EC) for all proposals under Category B; 

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC 

appraisal process and the process at the State level has also been made completely online through the 

PARIVESH portal for efficient and transparent disposal of EC proposals; 

And whereas, the Central Government deems it necessary to further decentralise the EC process for 

facilitating clearances at State level; 

And whereas, as on date, category ‗B‘ projects, relating to national defence and strategic 

importance with significant element of security involvement are also being appraised at the State level 

which, the Central Government deems it necessary to be appraised centrally taking into account national 

security concerns; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section 

(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) of rule 5 of 

the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the 

requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby 

makes the following further amendments in the notification of the Government of India, in the erstwhile 

Ministry of Environment and Forests, number S.O. 1533 (E), dated the 14th September, 2006, namely:- 

In the said notification,- 

(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namely:- 

(iii a) Such Category ‘B’ projects, relating to the  National defence or strategic or security importance or 

those as notified by the Central Government on account of exigencies such as pandemics, natural disasters 

or to promote environmentally friendly activities under National Programmes or Schemes or Missions or 

such projects which are inordinately delayed beyond the stipulated timeline as laid down in this 

notification  and also meet the criteria as laid down in this regard from time to time, shall be considered at 

the Central level as Category ‘B’ projects; 

(2) in the Schedule,– 

(i) against item 1(a),– 

(a) in column (3),– 

(A) for ―>100 ha. of mining lease area in respect of non-coal mining lease‖, the following shall 

be substituted, namely:– 

―>250 ha mining lease area in respect of major mineral mining lease other than coal‖; 

(B) for the symbol, figures and letters ―> 150 ha‖, the symbol, figures and letters ―> 500 ha‖ 

shall be substituted; 

(b) in column (4),– 

(A) for ―≤ 100 ha of mining lease area in respect of non-coal mine lease‖, the following shall be 

substituted, namely:– 

―All mining lease area in respect of minor mineral mining leases and ≤ 250 ha mining lease area 

in respect of major mineral mining lease other than coal‖; 
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(B) for the symbols, figures and letters ―≤ 150 ha‖, the symbols, figures and letters ―≤ 500 ha‖ 

shall be substituted; 

(ii) against item 1(c),– 

(a) in column (3),– 

(A) in serial number (i), for the symbols, figures and letters ―≥ 50 MW‖, the symbols, 

figures and letters ―≥100 MW‖ shall be substituted; 

(B) serial number (ii) and the entries relating thereto shall be omitted; 

(b) in column (4),– 

(A) in serial number (i), for the symbol, figures and letters ―< 50 MW‖, the symbol, figures 

and letters ―< 100 MW‖ shall be substituted; 

(B) in serial number (ii),– 

(I) the word, symbol and figures ―and < 50,000 ha.‖ shall be omitted; 

(II) in point (c) in the table, the word, symbol and figures ―to < 50,000‖ shall be 

omitted; 

(c) in column (5), after serial number (ii), the following serial number shall be inserted, 

namely:– 

―(iii) Irrigation projects involving Inter-State issues shall be appraised at Central level without 

change in category.‖;     

(iii) against item 1(d),– 

(a) in column (3), for the symbols, figures and letters ―≥ 50 MW‖, the symbols, figures and letters  

―≥100 MW‖ shall be substituted; 

(b) in column (4), for the symbol, figures and letters  ―< 50 MW‖, the symbol, figures and letters  

―< 100 MW‖ shall be substituted; 

(iv) against item 2(a),– 

(a) in column (3), for the symbols and figure ―≥1‖, the symbols and figures ―≥ 2.5‖ shall be 

substituted; 

(b) in column (4), for the symbols and figure ―<1‖, the symbols and figures ―< 2.5‖ shall be 

substituted;   

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:– 

―Integrated coal mining projects with washeries located within mining lease area shall continue to 

be considered at Central level or State level, as the case may be, as per the extant threshold for coal 

mining projects.‖;    

(v) against item 2 (b),– 

(a) in column (3), the existing entries shall be omitted; 

(b) in column (4), for the symbol, figures, words and letters ―< 0.5 million TPA throughput‖, the 

words ―All mineral beneficiation projects irrespective of the procedure for beneficiation‖ shall be 

substituted; 

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:– 

―Integrated mining projects with beneficiation plants located within mining lease area shall 

continue to be considered at Central level or State level, as the case may be, as per the extant 

threshold for mining projects.‖; 

(vi) against item 7 (a),– 

(a) in column (3), for the words ―All projects‖, the words ―All new projects‖ shall be substituted; 
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(b) in column (4), the following shall be inserted, namely:– 

―All expansions projects, including airstrips, which are for commercial use.‖.    

[F. No. IA3-22/10/2022-IA.III] 

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy. 

Note :  The principal notification was published in the Gazette of India, Extraordinary, Part II, Section III, 

sub-section (ii), vide, number S.O. 1533(E), dated the 14th September, 2006 and was last amended, 

vide, the notification number S.O. 1807(E), dated the 12th April, 2022. 
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